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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) 
{j Monda!!, 16th FehTllary, Ul48 

Th<J Assembly met in the Assemblv Chu.JIJber of the Council House at Eleven 
of tbe CI.)Ck, Mr'. Sp"uker (The Honol'u-able Mr. G. V. Mavillankarl in the Chair. 

DECLARATIOK BY MEMBEHS: 

The iollo'}ing members m. ade tbe d\icJarat'on Ulyler Rule 20: 
Th •. · HOllourable Dr. SY!l1lla Prasod Mookerjee (West 13engill: General); and 
'rh, Honour-able J\lr. C. H. llhabha (Bihar: Genera:). 

Mr. 'Speaker: Before we proceed with the questioils for today, I haw t..' 
inf(>:'lll Honourabl" Members that I have received intimation from the HotlcfIlr· 
I1hl,' th,· Defence Minister that. being engaged at Jamnagar he would not lv· 
ablt· tt. Lt' present here today in time for the question hour. So the quest/cns 
to ~ answered by him todilY will he transferred to the next list. 

STABBED ~ T  AND ANSWERS 

ORAL ANSWERS 

HE PO liT O}' DELIIJ MC"'IClI'AL .~ AT  ENQrIliY COMMITTEE 

289, *Mr. R. E.Sidhva: (8) Will the Honourable Minister of Health please 
'refer to he!' answer to ~  starred questiou No. 555, asked on the 3rd :qecember, 
1{J47, regarding the ~  of the Delhi Munic'pal Organisation Enquiry Com-
mitlee and state when the report will be received? 

(b) Will the report be H\'uilltble tf) members? 
(c) Do Government intend to bring in legislation for the creation of Ii Vuni-

CiJil1 .Cnrpol'lltion for Delhi during the present session? 
Tbe Honourable Bajln1mari Amrit 1[&ur: (a) The report of the Municipal 

Organisation Enquiry Committee has been received. The report is now being 
printed. 

(b) 1 shall arrange to have ('opies of the report plac.ed in the Library of the 
H Ollile It> soon all prinbedcopies are available. 

(e) Governmoot will need some tillle to considet' the report and decide the 
ncti-u to be tuken. As the problem is of It c{)tnplicated nature, it will not be 
~  to bring forword UlJ,v Bill in- the present session. 

Mr, R. E. Sidhva: Whpn do Government int.end to take a decision on this 
matter? 

The Bonour&bl.e It&jku1l18fi Amrit It&ur: The matter will be coming uuder 
the consideration of the Government, . 

Mr. It. E. Sidhva: Will a suffiuiellt uurobe-roi copies be available in the 
I,ibrnI:" ? 

1"11e Honourable R&jkumari Amrlt 1[&ur: I shall ask for that to he done. 
l'ftOVI:!\CIJ\!'. QroTAS AND l\{'MIIEIt 01' S.:ATS \1'1 DELHI l\1E.!)/CAC. CO('L8<lE 

290. -Mr. R. E. Sldhv&: (A) Will the Honourable Minister of Health ~  
state the total /lumbel' of sents for ~ n ~ in the Mi.'dical Colleges for men a Id 
women in De.!hi? 

( 741 ) 
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(b) What are the provincial quotas fixed for admission to these colleges? 
lC) Is it a fact ,that ow:ng to the large number of applications for admission, 

many candidatBs have nat received admissi(lli? 
(d) 11 i;O, what is the approximate number of students who do not get admis-

sion every year? 
( .. ) Is view of the large number of applications from students, do GO\'ern-

meiit ~  t<> increase the number of admissions in these colleges? 
The K'ODourabie Ra.jkumari Amrit Kaur: (a) There is, on:y one Med'cal 

College in Delhi, namely, ~  Lady Hardinge Medical College, ",hieh is 1Dcaat 
exclusivelv for women students. The maximum numb,r of students who CRn 
be trained at this inst'tution at a time is about 200. 

(b) There are no Jb,ed provincial <juotas but .~ can be reserved by the 
provinces on payment of a capitation fee of. Us. 1,500 per annum per student. 
The' number of such res(rvations is decided by the Executiye Committee of 
the College every year. 

(c-) Yes. 
(d) The number of st.udents refused admi,sion has varied from 60 to 114 

during the last fiYil years, includ'ng t.hose ineligible for admission by reason 
of !lot fulfilling the required standard, namely, 2nd class 1.8c, ~.  ~ . 

\e) The Governing Body of the institutionhnve appointed a sub-com-
mittee to consider the reorg'\llisation of the institution includ'ng the question 
of udmitting more students, 

Mr. R. K. Sidhva: I was not ab:e to follow the answ,'r to part (c} of the 
question. Muy I know how many were actually refused admission last Y"-Jr: 

The Honourable R&jkumari Amrit Kaur: The answer to (c) is that a ~ 
number of cand'dat€s have been refused admission, During the last five years 
GO to 114 student.s have been refused, but all theBe were not eligible-some 
were rEfused becanse they nad not got the required standard for entrance, 

Mr. R. K. Sidhva: How many were refused for want of accommodation? 
The Honourable Ra.jkumari Amrit Kaur: I would have to get the figures "and 

let Mr. Sidhva hav!l them later. 
Mr_ R. X. Sidhva: Do Government contemp:ate the expansion of this 

college for admission of, more students immediately? 
The Honourable Raikllmari Amrit Xaur: That question has been answered 

in reply t() part (e}. 

Shri H. V. Ka.math: Sir, is not the absence of B men's College. unfair to the 
men and does it not amount to sex diserimination? 

Mr. Speaker: Order, order. 
Dr. B, Pattabbi Sitaramayya: May 1 know the. allnual new IIdmissions of 

the first year students in this College? It was said that 2,)() students are pro-
yided for; is it in all classes put together? 

The Honourable 1lAjkumari. Amrit Kaur: 200 altogether. 
Dr. B. Pattabhi Sitaramayya: And the first year admissions? 
The Honouzable Ra.jkumari Amrit Xaur: That depends, I think, accordino- to 

the number of vacancies that are available. This year, as a' ll'iatter of ,t:ct. 
we have got rather mora berause of the refugee studeiits and we have tried to 
admit as many as possible. 

Dr. B. Pattabhl Sltaramayya: Would the first year admissions be about 30 
or 40 a year? 
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~ The Hcmourable Bajkamari Amrit Ka1l1': I could give the Honourable 
Member the figures. 

SJuimati G. Durg&baI: Will th.e Honourable Minister be pleased to state 
whether, in view of the large number of app:ications for admission every year 
and also in view of thb large number of refusals, Government will be pleased 
to t'(,as!der the desirability of starting many branches of this College elsewhere 
outside Delhi? 

The Honourable Bajkumari Amrit Kaur: The Government of India is not 
rel>poIll'ib:e for starting branches outside its own areas. 

Sbn H,t V. ~  Do Government ~ to start a men's :Medirllt 
l.:c.llege in Delhi? 

The Honourable Rajkumari Amrit Kaur: There is a plan for the starting of 
a :-'Iedical Institute in Delhi which would include a College. 

lI'lr: R. X. Sidhva: Is it not a fact, Sir, that, within the present aceommoda-
tiOll ten per ('enL more students could be taken in? 

Tile Honourable Rajkuman Amrit Kaur: Xo, Sir; that is not so. 

Mr. R. X. Sidhva: HU'ie the Colll'ge Allthorities at any time written to the 
Government that, they can take ten per cent. more students than what they 
can take at l'l'('sL>nt? 

Tha Honourable Rajkumari Amrit Kaur: Xo, Sir. 

Shrimati Ammu Swaminadhan: lIray I ask the Honourable Minister whether 
tht' Government :s thinking of hiking over the Lady Hardinge Medical College 
,wd making it (, .Gowrllment College, which it is not at present? 

The Hcmourable Rajkumari Amrit Jtaur: That is under consideration. 

~ 9 . • 
l'RODlTTlOX, COXSDll'TIOX }\ND EXPORT ~  Ol'lDI 

:292. ·Shri V. C. Xesava Rao: Will the Honourable :\linister of Finance be 
p:ea.ed to state; 

(9) the t{)tal quant,ity of opium produced 'n India, province-wise; 

• (b) the quantity consumed in IIldia; 

(<') the quantity exported to foreign countries; and 

(d) the revenue derived by Government from such export? 

The Honour&ble Shri R. X. Shanmukham Ohetty: (a) The total quantity of 
opIum produced in the Fnited Provinces,. the only prov;inee in India where culti-
vafon of poppy is allowed, in the calendar year 1947' was 3,282 maund!. 

(b) The quantity of opium consumed in India, including ~  Punjab and 
~  Bengll!, in the ealf'llllnr ~ n  1946 (t,he. latest J:ear for whIch figures are 

n\'uilab:e) was 4,472 mda. This quantity includes also opium ("onsumed in 
Iudia from out of pre\"ious :years' stocks as well as from the stock received from 
eel'lain Indian States . 

. (c) The quantioty of opium exported to foreign countries in the calendar Jear 
Hl47 was 2,743 maunds. 
(d)' The net revenue from export to foreign conntries was roughly TIs. 47 

Illkhs in 1947. 

Nl"RSES ANn MIDWIVES SENT TO FOREWN ~T  FOR HIl1IIFU Sn'DlEs 

:293. ·Shrt V. O. Xesava RIo: Will the Honourable Minister of Health be 
pleased to stAte; 

7411 ~ ~~ ~~  ~ ~ ~n  on 23rd Fehruary, 194ft flit/I! ~ . .~ .  r"marks t)D ~  

f Answer to this qoetltion laid Oil ~ table, the ques'ioner' tieing· .ahsent. 
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(tl,) whether it is a fa(.-I; that the Gover>lment of India are sending nurses an? 

midwives to fort','gn countries for higher studies; 
(b J if' so, the number of such persCIIlnei sent to foreign countries for higher 

studies. ~  and 

(c) the amount spent on them during the years 1946-47 anil 1947-48? 
The Honourable Rajkumari Amrlt ltaur: (a) Government have been sending 

Nurses for tmining abroad, No midwives have been sent. 
(b) A ~ n  furnishing the required information is laid on the table of 

the House. . 

(0) The expellditure during 9 ~ 9  and 1()47-1948 on Central Government 
candidates was approximately Rs. 11,500 and Rs. 30,500. Tn IIddition tiw 
Central Government contribute',l 50 pel' cent, of t.he expenditure incurI'ed on 
candidates depuW ~  Provinei,,1 Gm'emlllents, The expendit11l'c Wlt, npproxi-
mately Hs. 17,700 and ~. 40.40') re;;pectively ill the two y,>ars. 

STATEMENT 

~ n  the nttmber of Ca':lcfidateIJ ~ ~ abroad for ~ .~ Tra:a;",,: 
Poat-g.adtV>l. Nur8in.7 ~ 

Central 

Bombay 
West Bengal 
Ea8t Punjab 
M.d ..... 

Central 
West Bongal 
J,{'\d.as 
Bombay 
E !It Punjab 
Ori 8.'. 
U, P. 
C, p, 

Sponsoring . ~ n  ~  

_____________________________ Tol&1 

1915 

3 
1 
I 

6 

1916 

3 

1917 

3 

4 

Ye r 

4 

" 2 
I 
2 

is 

____________________ ~ ______ Total 

1946 1917 

2 5 , 
4 I 5 
I " Ii 
I 4 fi 

3 3 
2 2 
4 " 3 3 

II 23 32 
N. B.-FO.lr Cent1"f'.1 and one Pr )vincial ca.ndidate frf'lm thoRf' d 'lJute lfor Probationer 

Nar,e. Co "H ;waO hav . opted for PA ~T AN ha e been e.<e:,,·I. I from tho statement. 



SU:aMSNV aNY SNOIJ.SlIntI n ~  

n TAT ~ re ABOLITION OR HELAXA1'IOX OF JMPORT D1:TV ON CAPITAL GOODS, 

294. ·Shri Kohan La! Sa.ka&D& (on behalf of Shri 1[. Ananthlosayauam 
Ayyaugar): (al Will the Hono\Jl'u.b:e ~ n .  of Finance be pleased to stllte 
whether Governmeut have received ~ n  from any industries or 
industrial coucerns regarding reli,·f fr0111 n~ duty payable on importation 
of t'dpJt,tl goods for industries? 

(b) If sOl' do Governnwnt propo;<e to lay Oil the table of tbe BOllS<e ~ list of 
sucli, represelltatiollS, containing infonnati6n regarding the dates on which the 
rel,l'eSentatiolls were first received allel also the action taken on them? 

(etHas the Government's attention been drawn to a contributed article en· 
titled "Import Duty on Maehiner,v" appearing 'n the issue of the 'Eastern Eco-
;,o,,,i,t', dat(',l the 2Hrd May. 19471 

(.<1) Han· ("AefllnJenl arrived Ilt allY decision in regard to the qu€'stion of the 
abolition of import duty Oil ilHportation of plant, machinery ,md othpr eapital 
g"ods fnr the pmposf' of the Tapid industrialisation of the countr,Y? 

(,) If so, "hat is tbe ~ n  If Ilc1, when "'ill Government eom0 to a 
~ . n ? 

The Honourable Shri R, K, Shanmukham Chetty: (a) Yes, 

(h) The rqlrl'st'lltations were addresS<ed to more than one Ministry and GOY· 
Cl'lllllellt tlo Ilot COil sider that <In) useful purpose will he served by the c:ompila· 
tioll of a list of sHch \'f'presentntiolls. 

(e) Yes, 

(d) ~ . The matte;' 's ullder consideration, 

(e) Government hove to be abl<. to urrive at a dedsion shortly. 

Shri Kohan Lal Saksena: May 1 know how IJlUny representations were 
Jl'ceived hy the ,Finance Ministry? 

The Honourabie Shri R. K. Shanmuldlam OheUy: I am not in a position to 
r!!tte' how many representations were actually received. 

Dr'1', Fru;E lMPORT OF ~ A  AND RAW .\hTF.RIAI. FOR ~ . n  . ~  

.FER'f 11.1 ~ Ell S 

~ . ·Shri l[ohllD Lal Saben.a (on behaH of Shri 1[. Ananthallayanam 
Ayyangar): Will tbe Honourable Minister of Finunce ~ pleased to state whether 
(;"vcrnment propose to consider tbe desirability of permitting the importation 
of macbinecry equipment and raw materials for the nUlllufacture of iertiliSE.-cg 
duly,free as It measure of assistance to a vital :ndustry? 

The llonourable Shrl R. K. Shanmukham Chetty: Yes. 

~ T AT  BET\VEE)I BRITA]:>; A~  INDIA re REI.EASES FROM STERLlNq BAI..\XC1:" 

296. ·Shri Damodar Swarup Seth: Will the Honourahle Minister of Finunce 
be pkased to stutl what pl'Ogress, if ally, has so fur been made Oil the question 
of ~  from tbe Sterling balunces ill the n~  betwe"n Britain and 
India? ' • 

The llonoura.b1e Shri R. K, Shanmukham Chetty: Discllssions huv<' been 
~ n  for the pust few weeks and it is expected that an agre.ement will b(> 

renched shdrtly, 

Shri B. Daa: Hus the· attention of the Honourable :FinRnce l\f.inister bet'n 
drawn to the ,Presg Heport and the statelllent. of Sir 8ta1102'd Cripps that Brita:J} 
~ 10 a ~  dlfficlllt position economicnlh' and that therefore she will not be able 
to IHeet tIl(' sterling' ahligutions of th", n n~ and other countries? 

The Honourable Shri R. K. Shanmukham Ohetty: I saw some of the recent 
si.lt.F'llwnt.s of the Chnll<'ellor of the ~  ~  Eng:und, but those 
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statements did notcon\"ey to me the idea that the honourable member wants to 
convey to me. , 

Shri B. Das: ~ the Honourable Member hopeful that India will be able ~ 
get III her claims from England, say, within the next five years? 

Mr. Speaker: Order, order. 
Mr. R. X. Sidhva: Have the negotiations between Britain and India 

concluded? 
T1&e Honourable Sbri R. X. Shanmukham Chatty: It is exp&cted'to be COI1-

c!uded within the next two or three days, 
Shri BiBWanath Das: May I know whether Pak:stan has also joined with 

Illdia all along in these negotiutions, and whether there is any truth in t,he 
Press report that Pakistan representatives have left with a view to making theil' 
own negotiations in certain matters? 

The Honourable Shri R. X, ShaDmukham Ohetty: Th" 'Pak'Rtan Delegation 
was h('re for a few days to ha\"e some joint talks but they are goilJg to have 1\ 

separate agreement themselves apart from ours. 
Shri Biswanath Das: May I kllow in what respect and how far there is dis-

agreement between Pakistan rejlrH;entlltives and the British Delegation IID·1 
whetber ill tho"e reSpbcts I ndin has got satisfac\<>ry response from the British 
])clegativn" 

The Honourable 8M R. K. Shanmukham Chetty: T do not kIlOW wha; has 
been going on between the Pakistan Delegation and the British Delegation, 
As J said. the Pakistan and the British De:egations lire going to talk inde· 
IJClldentl.v and have a separate agreement. 

Shri R. V. Xamath: 10 there :wv ~ n to believe that the Br;tish Govern-
ment's behaviour is nm of sterrng n ~  

Mr. Speaker: Order, order, I find the Honourable Member is asking for 
opiniol\s, Many of ~ questions ~ questions of opinions, and if he pet'sists in 
them, h( will not be, able tzJ catch rlly eye . 

Shri BiBwa.nath Das: _,he we to understand. Sir. from what has fallen from 
the Honourable thE" Finance i'Yfnister that even thongh they are llegotil1ting in 
India and at Delhi. Pakistan and India al'euegotiatiu" separlltf.'iv and from 
their own poin ts of view? .". 

The Honourable Shri ~ K. Shanmukham Ohetty: Pakistan DelegaIion i3 Dot 
carrying on negotiations here in Delhi. They came here for ~  joillt hllk", 
but the. idea seems to.be that after the British Delegation bas finished their 
talks With us, on their way they go to Karachi and there they expect to con, 
clude a separate agreement with Pal{istan. 

t297, ·->-299, • 

DAMODAR VALLEY COHPORATIOX T ~~  

Mr. Speaker: Tbe House will now proceed with Legis!afve Bu;;iness, 
namely, the further considerAtion of the following motion: 

"That the Hill t<> provide for the e.t.>hli.hment and regulation of a Corporal,ion for I,he 
de,'.lopment of the namodsr Valley in the Province. of Riha,!' snd West n ~ as reported 
by the Select Committ"", he taken int<> consideration." 

Shri .Taipal Singh (Bihar: General): Sir, hl'fore we adjourned last Satur· 
day. I was dwelling Oil the importance of rea:ising that in this project we were 
dealing with human beings and, as such, we would have to adapt the T.V.A. 
p:anning to Indian conditions, 

tPOfItponed t<> be answered on 23rd Feloraary. 1948. "ide Mr. Spe.ker's nmarks on page 
741 of the •• Debal .. " '. 
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I want now to talk on the composition and character of the Damoda.r 
Valley Corporation as is envisaged in the Bill that has been submitted by the 
Select ()ommittee. At the Select Committee stage, there was a great deal 
.of discussion as to the control, the power, which the Centre should have oYer 
th3 Damodar Valley Corporation Rnd the impression I gained was that, some-
llOW or other, we were far too keen on the amount of control the Statute 
Rhould give us than the amount of work that we intended to do as a result of 
this project. It was like investigating into facts in the light of arguments 
rather than m.vestigating into arguments in the light of facts. Let us look at 
th .. directive wh'ch PrE'sident Roosevelt gave fifteen years ago, in 1933, when 
the Tennessee Valley Authority was estahlished. He said: "" " 

"That the new Authority be a o,rporation clothed with the pOwer of O!IYernment 
hut ~  of the flexibility and elasticity- of a private enterprise." 

The "importance there is of the Authority heing "rlexible". My friend". 
Prof. Saksena, the other day pointed out that it was very important that, 
while we were bringing into exist.ence a Statutory Authority, the life of th's 
Authorit" the life of the members of this Authoritv, should be of a more or 
lH' ~ nnn n  character, unfett.ered by interference from a bureaucracy 700 
mile,s away, To my mind, it is very important that we should trust this Cor-
jJomfon. There have been certain amendments, I know, which are trying to 
Limit the scope of the Centre ill regard to the appointments of members to 
this Corpol'Otion. One amendment, for instance. suggests that aile of the 
wembers Rhould lw an expert on electricity. Somebody might equally say 
tbal nn(Jther member of the Corporation should be Ull expert all Agriculture 
and so forth. 1 tllink by doing this sort of thOng we are only limiting the 
s;:<'pe of crop that is available in the national harvesL I ~n  we should g,) 
<Jut of our way w ensure th .. l we take the cream of the national crop and I 
would even go further and say that, if necessary .. for a certain period ,-at 
ally rak, till we can get better men among ourselves, we should take th<:> 
C!""'am of ewm the int.ernn1ofonal crop among engineers and the like. 

:Sow, coming to the adm'nistratiyc part of it, most of us in this country 
al'e i,n the habit of thinking ill tel'lllH of age. We are rather prone to think 
~  age is clothed with wisdom. !\Ir. Speaker, 1 am not one of those who is 
a slave w thnt. narrow v'pw of thinking. The first Chairman of the T.V.A., 
Lilienthal, was only 34 whi:e his colleague Dr. Harper was twice his age, in 
fad, more t}Ul]l (wiee his ag" }I(, was older hy about a couple of years th,m 
Lilienthal's father. But these' two men worhd togetber harmoniotisly and 
they produced wonderful results. What is the good of saying that one of the 
Members of tl?" Corporation 'should be an eleetrician, who had been ~ any 
electrical industry. for at lenst t.en ~ Does it mean that ten vears would 
gin' him the requisite wisdom? Does it mean that ten years ~  gOhlg to 
endow him with such wisdom as to make him a miracle man in this Corpora-
tion:' 'Vo have so many instances ill our own country of men who, without 
any a!,adem:c qualification, have tumed out to be the great€st archit€cts of 
(.ur industrial life. Take the eRse of Jamshedji. What qualifications had he? 
Yet, he was the ~ n who founded the biggest, steel industry in this country. 
T ~ another man Sir Rajendra Nath Mukerjee; he had no academic quali-
fication at all and, ~  he was one of the greatest pioneers of public utility 
concerns throughout the country. Therefore, let us not depend too much upon 
licllt!em:c ~ n n . They may lead us nowhere. They wiII be just paper 
judgmentsA What. is really needed is men of character, men of courage, men 
of vision who will be making this project into the model we want it to be, 
the new Beaven, as my Hononrable n'ieud, Mr. Gadgil promises that ~  will 
€ndenvour to make, and, If>t ns not forget that what happens to a river and 
what ~  to the land, forests Rnd villnges is a:1 part of one il)div'sible pro-
cess; that river development means not only electricity. navigation and flood 
.control, but 13Ilving the top soil of the hill-sides. afforestation and reswring the 
fertility of h8tTen or exhausted land and induskal deve:opment. The main -.. 
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{Shri J ~  Singh] ., . . (,xecutive authority of the CorporatIOn wIll have to consist of great men. SIr, I submit; that grellt men Gre fuU of quirks Gnd oddities and. if we are going to hamper the d.'recting personnel with pin prieks from the Centre. it simply means we arf: going to defeat the very object for which we have been harping so much on the floor of this House. and. we would be defeating the ideal whi(·h we can reach, if ooly we wiJ trust. I know fully well that my Honour-lIule friend Mr. Gadgil has an opeu mind in reglU'd to this. I do not think hi. lS encumbered bv the ideology of academic d' 8tinctionJ!. I do bope that he will tal,e the men ~  the sawe way as President, Hoo8evelt picked them. Here I mention Dr. Harper's name. Dr. Harper was the President of Tennessee University. He was a specialist in agriculture. He has been in the TX.A. from the beginning, but, the other members he has to work ",'th ar\, young men. Yet, there is no conflict and 110 difficulty whate\·er. Their team I\'ork is there for the whole world to admire. [do think we would be doing our-se;\,es wrong and we would not be discharging our responsibility as legislators. ill the right manner, if we go on putting spokes into the wheel of the Damc.]a.r 

~  Projel't. I do think that we mllst trust our men on the spot. After nJI. the mPH there will havr t<) make their oWn decisions and make them promptly. In the first and last analysi". the Corporation must he subject to ('ontrol at the Centre. but, in the field and in the dny-to-day administration, it I",,,,,t he its own boss Hnd, if work is to he done, it mllRt ilnd hilS to he done on the spot. They must not have to fisk for permission from n ~  else 700 mi:es away from a distant bureaucl'Rey. I think thot is very ~  im-portant, if this Corporation is going t<) wOl·k smoothly. 
Prof. Shah emphasized how important it was that politics should be COIU-plctely divorced from the.Corporation. I would like to join him in thi" view. This factor is absolute and paramollnt. All appointments IIIUSt-he 011 the exr:lusive basis of merit and experience. There shf1t1ld be no polit'cal jobs of any sort whatever and no employee may uudt-rtake any political activity of any kind. The people who will be as"ociated with this proje(·t must be bappy heu'lUse they are doing something creat.ive and something b'gger than ~ ~ ~  Obviously. we CHnnot legislate ~  and loyalty which the Project should get from almost every worker. The range of concept is so wide that it is almost boundless. It has no barriers except the selfishness of man and it.s horizon could be illimitable. Sir, I do feel very yery strongly about 't and it is for that particular reason I have subseribed my name to the Minute of Dissent that my Honourable friend Mr. Koziruddin Ahmad and I have sub-mitted. Harmony is essential. Smooth work is important for 'the success of thi, first pioneer endeavour. As it is to he a model for other projects, I think it is vpry necessary there should be no r1ishanllolliou8 element in the. lHitldle of it; I mean the question of the financial  ndy·ser. In the original draft that waf submitted he was to have heen ca]ed the Treasurer, but. now. he has bef·n ele\'ated to a very very important position. I do not quite know whether by this lIew term 'Financial AdviRer' we have given t;o him, ehe is going to be a colleague of the Directorate of the Corporation or he '8 jURt going to he the on'. man there the whole time, a spy fiB it were and a nuisance to the rest of the Dire(·tors. It is very important. I think, ~  t.his is a statutory body, the position of the financial a'h-iser vis·a-1,i. the rest of th" coqKll'Iltir'lI ~  be quite clear and 1I0 room whatHer should be left for iriction or ary obstruc-tionism. Thnt may result hf2cause he is called the financial adviser. 
r do repeat. Sir, that we ha"e to expect that in the first and the last analysis 

11 Corporation has to be subject-of course it is subjeet-to the eontrol of the Centre but I am thinkinl<' more of the work in,.. of the Corporation. In that particulnr regard, T submit that the finrmcial adviser should he. a part. of the temn lind not somebody outside who eRn be n stumbling block to the smooth 
Alld succe",ful working of the Corporation. 
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There is one Plll'ticl,lar point also in our )llllute of Dissent. We feel that 
a new idea is being introduced in subjecting the earnings of the Corporation 
to illcome·tax. 
This is going to be an entirely Government concern. There are going to 

be three part.icipants in the project-the Governments of W(;8t Bengal and 
Bihar and the Centre. WhattveJ has to be disbursed has to be distribute<1 
ftfllOllg these three. Now it simply means that the province.s of West Bengal 
and Hihar are going to he dealt with inequitably so that the avariee of the 
:Finance ~  of the Centre may be satisfied. He must take· a bigger b,1g 
fiWII)' in the form of income·tax. Sir, people ma.y argue, "'Vell, what does 
It Juatter? After all the ill come-tax money, which wi!; ac("ulllulare at the 
Centre, will be redistr:but.ed again; you might get it ba.ck in some other form .. 
I regrtlot to oay-coming as I do from the province of Bihar-that 1 cannot 
acct'j,t such ,olace. The province of Bihar is the centre of industrialism and 
will con!illlle to he so. But what is the position of Bihar? It is one of the 
l,oOl'cst of theprov·nees. 'Ye are one of the richest. mineral tract.s in InJia,-
Jlay. the whole world. We have one of the biggest iron lind steel manufac-
turlll!; conet'nls in the who:,. warld. But what happens? The Tata Iron find" 
Steel Company is registered in Bombay lind the" whole of the profits go to 
Hornhay; our ;;hafe is only the hard work that we put in. \Vhat abont the 
"0Ill"fie80 MORt of them are registered in \Ycst Bengal, and. any henefit 
derived from thel1l goes to "'est Bengal, just becaus.' ~  11re registered ill 
thilt province. \\'e produce the wealth; somebody else enjoys the profits. 
Here i8 one 'nstance of it. I have so far n~  only private enterprise. 
Htn· i, " Uovernment, cOllcem which. somehow or other, is gaing to line 
it8eif along with t·he pri\"ate enterprise I have mentionerl. Is it a:80 going to 
~ n  us ~  is it also going to be miser!.)"? Let us not forget that 
Rihar has a number of waterfalls wh'ch, one' day will have to be dalllwed 
anti it,s \\"aters marshalled for bett .. r purposes. "If the Government at the 
Centre is going to t.ake n ~  sources of revenue which my prO\ince has a 
legitimate I'ight to get. then. how are we to proeeed wit.h our nation-bnilding 
..-ti"ities? There are many schemes which my province wou:d l'ke to IlIuIH·h. 
Rut we do not want to beg of the Cent.re; we do not wllnt to rlepend upon t.he-
lJI"rcy of t,he Fillllllce Ministel' for launching upon other projects similar to the 
Damodar Vallev. 
r submit. Sir. the same kind of argument applies to poor 'West Bengal 

also. Bengal--or 'Vest Bengal as it has unfortuna.tely become now-has been 
~  to all manner of ('ulamities. I th'nk I am right in thinking that it 
is-liS lH\" f,.iend Pandit Laksltmi Kanta Maitra pointed out-poorer than Bihar, 
though, I ndmit, it, eou:d nOl be poorer than Orissa or may be East Punjab. 
Rut. at. any rnfR, West Bengal has he en the cmd!e of our nationalism; now. it is 
l\.18() !(oing to be treat.,d in t,he sallie 1l1l111ner as Bihar.· I submit thllt it is not 
fnir that. of the three participRnts in an entel1lrise. two should be placed on 
Ii ~  footing. It is onlv iust. and fair that all the three must. he Dut 
on the sllme footlto!: l\nd the 'onlywny that. can be done is bv exempting: 3S 

~ SIlg"gested in the originlll draft of the Rill. the profitR of this Corpofi1tion 
from iheome·t,ax. Oncevoll do t.his. my province and mv friend Pllndit 
Mnitro's Door province of We!;t Bengal will gpt, Ii /.,>Teater share of the nrofits 
of this Corporation. which will help them to laull("h new schemes of recon· 
struetion 9\ld deve.lopment. 
Rir. nt th's ~ . J do not ~  to SOY very much more. But. T would' 

lik" again to repeat: Let ~ remember that thi. project is a test for l"r".' 
India. At e\'ery eleetioneering, in their n ~  political parties haye 
heE'n in('lilled to promise all mann!'r of thin!!'s. Xo",·. here ('OIllE'S the ae'.! 
fest Rni! we ~  he .iudged hy how we come out of it. .Jmt RS the form of 

~ Cornoration is to I:.e funct,ionel, so I snggest that ~ n  we do in t.he 
Wily of re('on1<trnction must he fun!'tional. \\'p n~  follow the mRxim of 
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allodenl architecture.\Ve have. of course. something to learn from the past. 
l,ut. that does not mean that we should bind ourselves hand and foot to old 
.Illethods. Iu the past .• I know this Legislative Assembly has been .. ery 
.zealous about the control it should exercise over any money that it gives out 
to anybody. I suggest that we shou:d begin to be brave about it. After all. 
the men who are going to be entrusted with this work are our fellow-men. 
W" have to select them carefullv. not merelv .because the v have academic 
.distinctions. but. because t.hey ~  men with 'ideas. men with coilra"e, men 
-with ~ . men who w'1I be honest and men who are our compatriots. 
This project should be a model for the other schemes like Hirakud, Bakhra, 
'l'ungabadra. and Kosi. -Therdore it is very important that this must be an 
udventure in planning, as mv Honourab:e frieud Dr. Runzru insisted' while 
~ quot€d Prof. Huxley. Yes, it must be an adventure. Adventure alwllys 

im;·iit s that thert> might be misadventure alEo. But, if we are going to move 
jn the same old groove of controls and controls. our legislators here must, 
sI,end daya in shifting the project to bits: Arp. we thereby showing any 
signs of adventure? Are We showing any trust in the sense of 
rcspol!sibility of men we are goiug to appoiut there? I submit, Sir, 
it is very important that we should appoint good men, the very best we can 
{(Pt, the verv best-as I said before-from our national 1,arvest. and trust 
them. And'if we trust them. as trust engenders trust. I have no doubt 
,dwtever that they wi:! not fail us. Sir, I have great pleasure in supporting 
this Bill. 

Shri BisWanath Das (Orissa: General): Sir, I rise to support the motion 
for ('onsidHation of the report of the Select Comm·ttee. I congratulate the 
Honourable :Minister in charge, realising as I do that this is the joint product 
.0£ the Cabinet. But I see that the benefits that accrue from this project flow 
through his hands. I congratulate him and thr,:,ugh him the Hoaourable Minis-
t5s e0nstit.uting the Cabinet for giving practical shape to the plarming ahc>ut 
which we have been hearing so much. I congrat.ulate the Ministry 011 ~ 
taken a very bold step in ~ n  very many projects to the tune of 300 cl'Ores 
of ~  in this country with a view to making IlS self-sufficient. This bold 
,·cnture--I Ileed hardly stress-will \,e welcomed throughout the country 
's].'PI'jally ;11 the provinces. 

Rir. while contributing to the discussion my Honourable friend l'rof. Shah 
complained that the literature necessary in this regard has not been p:a('ed 
ill our hands. I ioin issue with him there. I will invite his attention to this 
hook relating "The Waterways of India" which ~ prepared and placed in 
<our hands about nine or ten months ago. This book clearly lays down the 
policy of the· Government of India in ~ matter and gives Ul> certain essent·al 
nnd "necessary information regarding the Kosi, Mahnnadi, Damodar nnd 
1'ec8tn projects and the 6now "une.\" of the HimalaYAS. I would appeal to 
the Honourable Minister to let ns have some further infor6.18tion; these are 
l'roiects on which we are spending not ('rores but tens and hundreds of crores, 
and it is necessary that all available information should be placed iiJ the 
hand. of Honourable Member, of ~ House. While ,calling for more, h.)w-
'Cver. it would be unwise to blame Government on the score of information 
not hayil1l1 been placed in our hand.; at all. My Honourable frienl\ while dis-
·cug8ing this· question also referred in the Mahanadi Valley project and .in a 
generA.: \\'n." remarked that these projects have been ~ n up rather T ~.  
~  the necpssnrv n~ A n. H!\ wants planmng and he wants Indllt 
to be mnde ~ n . How else can that he done if not by a hurried 
T,)'oIlTamme? You cannot'Rccuse the Ministr.v of not having taken .action ?,nd 
nt the game Hme accuse them of takina very necessary and SWIft Rehon. 
"Various nct.ivities have p"Nl t.aken up. I know nothing about the details of 
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what has been done as regards the Damodar Valley project but I do know 
that a very clo,se and int'mate scrutiny has been made with reg,ard to ~  
Mahanadi Valley project, In the first instance a small commIttee n~ 

ing of three expert engineel'!l were placed in charge of sUl-vey of these nver 
schemes and thereafter an aerial survey of these areas was carried out, After 
that, a pre:iIninary survey was taken up, :rhe Governmen,t of n~  ~  
t,xIay got experts who not only have estabhshed a reputation wlthm Ind'a 
but have slim got an international reputation,-I mean the ~  of ~  
Waterways Commission in India. They ~ not only had a hand In shapmg 
impVl'tarrt irrigation ?-,orks and dam works in this country but they ha",e also 
gOIl( to foreign countries :md' seen the operation of those dams. Not being 
~n . with that. tbe Goyernment of India have made use of foreign experts, 
Dr. Savage came to this country and went round all these river basins which 
have bp'm planned by the Government of India. Then not be'ng satisfied 
with the scrutiny of dam experts the Goyermnent of India. to ~  knowledge, 
have also invited specialists on electricity as a:so on geology to see whether 
the ground on which these dams are to be constructed are fit and nre really 
hdpful to bear the weight of these dams. And so many other questions also 
ha\'c I;een tnl;en into consideration. It would no't be therefore fair for U8 to 
accuse the Government of India for not pay'ng the necessary attention or doing 
tbings hurriedly as has been alluded to by my friends, 

Having stat.ed so much, I come t<l the other question, namely, the distri-
hution of the investment on drainage and flood contro: between the Centre 
una th" Provinces. India has been described by many thinkers as more in 
t h" llature of a sub-continent. What"Yer it is,' the f;ct reii;te.ills that the 
two (;Oasl,nl belts of west and IlIlst arf in the unfortunate ~n of receiving 
011 the rain water;; tImt flow either from the Himnlavas or fi'Oill the \Veste,rn 
Ghats in the East and West as also from Central and ~ n India with 
the result that it is their misfortune to have their prov'nces, and thE-ir people, 
~  to e'ternal flood havoc. That hE'ing the posifion, it ~ not fair. I 
submit, t<l sap these provinces und ask them to contribute tlwil' share of the 
quota ,to be invested for thepre\'ention of floods. In this y'ew of tbe qUestion,-
J jnin in my protest with the members of B('ngal against the p:"Oposol to ask 
the provinces of Bengal and Bihar to share in the investment which goes to 
he:)! the people from being saved 'from floods, To that extent, I think, the 
Bill has to be modifie.d. r 

Still ailOther question which ought to engage the attention of the Honour-
ah:o ~ nn  I am nfraid that the Honourable Minister ir, ch"rge of th9 
Department ~ not gil-en llS' n suffic'ent pictlli'eto be slttisfied ~  his pro-
grill IInu! , fllld thut is fairly important-what is !,:oing to be .~ position of t.he 
rlis}llllced l,opnlntion in these areaq? My honourable friend, Mr. Jaipal Singl), 
n~ referred to this queStion in a general v,ay. He laid more stress on 
the need of lflOl·1t1 rehnh'litation; I for myself would think of mi1terial 
r,>habilitati'm, le,wing the moral ,rehabilitation to Ilomll itself. These people 
ari' goihg to be th./.> worst sufferers. Three hundted villagers hnw to 1110V,," 
Rnd ,leave their ancestral hearth and homes, their village sites and their lands 
lind tIle rest, Under these circumstances, it is a matter of just;e"" to see that 
these people fire llot an)y rehabilitated but 8l"f\ compensatetl, nnd not only 
campensnt{.d blltthat these' people "holl:d, I plead with the ~ n ~ . upt ihe 
first ~n  h'>nefits that are to accrue from the industrialisAtion of i-his 
'lrea. To give p"aetiooi ~  t<l the "suggestion. I would Bilpelll to t,be 
Honourable Minister ill charge of the Department to see tllRt Imlds nr.. pro-
vided to these Pl.'orle liS for as they arp available. Secondly that llonse sites 
and houses of a (,or. venient nature are provided  also to these peop:e nnd ~ 

people shOUld be compensated so a8 not to fee-l that they hnv!! baen fortlerl to 
leave their hearths and homes under stress of ~ n  Then ng'1in 
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wnuld ,,)"a,1 with the ~  that these ~0  should have firbt preiu-
~  so far as their capacity goes, to get the benefit of the ind,usti'ial satioll 
01 1hese areas. 1£ all t!lese are placed before thelll, 1 feel sure that the penpl!) 
ccnceTlleci will not stand in the way and that this will mak<l the work 1'ro-
gn's8 ~  and smoothly. 
1 know there ,,'as a lot of trouble that the Orissa Government had to f:lce 

with r"gnrd to the Hirakud D.lm. Prof. Shah has referred to the opinion uf 
n ~~  one of the engineers tady conneeted with the work of Flood COI1l-

mittee tn,'t 1 appointed .n 9 ~. The opinion, in this rEgard, given by )OIr. 
~  was mere:} II preliminary one, not complet€ly based on th,_· pro-

fessional side of the question. I would plead and appf al that the -House 
8110uIJ nOl lay any stress on the opinion of ~ . Rllnga."Yll. 'fhe n ~  

1 Lelicn" have again appointed a Committee of £'xpert el1gin,>ers to scrntillise 
the ell1iJ'e questioll ~  and to place theil' reCOIlJlllCndatiolb "dore 
the.m. , 
}'rol11 what litc'rature is IIvuilable, we see that even in the nn ~  \. ,.I:ev. 

I"avill;: aside the question of l'ehabilitatioll, the question of acquisition of Im;,1 
"l,,; not very easy. It is always difficult for I,eople to leav" the'r heal'tLs ,111<1 
1,(;",(,,; and to leu,-e their 'agricultuml lands alld migrate to other areas, This 
'lu£'stioll assumes " fal' more difficult and serious aspect when' "lle p,,,vil'ce is 
to be ,l.t-Iletited' mor" than the l'roYim'e that has to displaCE' the peopl". l'ndt'l' 
th,·"., ~  1 would again appeal to the Government, Loth in 1 he 
Centre :Uld j" the provinces, to look :nto the cCAlveniences of lh(· peop'e to Lt', 
rlisplHced and make necessary arrangelllents for their rphabilitati(,ll. 1 f,,'e1 
>Ill',· that if this question is attended to with sympathy, not oI'iy wi:! tbe )11'0-
C,'"S of acquisition he quick, but also things w II go 011 very 8m,10thly Rl'd in /l, 
vt.'ry IliH'rnolliou5 luanneY', A ('ourse of actio)) such as this ltiken up by .~ 

C;",'erl11"ent of Orissa hus not only ehanged the entire utmosphere of '!lImbh .. l. 
pur bllt· hUR gh-en Congress a distinct. lead in the district which ;8 v'sible ill tb2 
b.H-c;e,·tion we recently bRd in which u Congress candidate came at the ~~  

of t},e "oli b}, defeating the gent:emon who opposed us on the Question of thc 
HimklJJ D'lm. The apprehensions of Prof. STiAh fire not jllstifj"ble :wd sholl I,} 
thlls be taken with a gru'n of salt, 

1 then come to the other question, which is fairly importar,t 

Shri Mohan La! Swena (U, p,: General): The clocks ~ stopped' 
:Mr. Speaker: The Honourable ,)Iember may proceed though <11e ~ 

ha ve st:.pped! 
Shn BlBwanath Da8: Two members of the Select Committee have lef a 

minute of dissent which n ~ " very vit,,1 Hud important qllestion, viz., 
whether or not profits of a state activ't." shoul(1 com8 under the PUI'-

12 NOON view of income-tax, super-tax, and the lik.·. I have made it clear 
"Hd T Tfllle:Jt again t·hat it should come under the ~  'if 0elltml 

taxatiuu. '-.jot ouly this bllt also the accounts Hhould he mainbined on ,! corn-
mud,,1 haRis. To sum up I suggest to the Honourable MHl1her;; of this, H(JUse 
that in all state activit-'es, of a'commercial nature, two things·shon:d h<l n ~  
UPOll: first that the accounts should ~ maintained on " commercial acr,lIInt· 
ing basi. showing profit and loss and secondly, that they shol)ld be subjed,«J, 
as ron." (,tll"l commercial activit.y of a private nuture, to income-tax, :mpf'r tnx. 
etc. I will cxpluin rt'asons forther. \\'e are all anxiolls for natioJ1als1.tir,n of 
1m" industries. To this end we will carry, on agitation in the country to create 
pUhlic ,winJon, But we have at tbe ~ n  time t.o see that, while we W;1I1t 

nation:dir,at'nn of n ~ we must see that greater eflicifllev and l)'eitf'l' pro-
duction Le the out"orne of natiollulisatioll. Within the long l'fil.1ge of m:v 

n ~  ilJ legislatur(·s. I bA"" seen that wherever thl)r', is go'crmnent 
""tivitv of ,; commfOrciu'..e..mtul'c, slackness come,s ill as a matter of c jllrs" ,  I 
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~  not ,;ee the reason \\"hj' it should be so, nor the justificafon fGr it. lut still, 
fhat has ~ n my.experience. I think a new and different outiook should cornel 
Oll our I,c·tivities after the 15th August, 1947, the day when India ~ dl'chu'eu 
fr"e. The ~n  and profits that ltccrue from these cone-erns fO t{) the 'wtion 
lind not to any foreign country >18 the:' wer" done in days;)f yore. Under 
these ("ireulllstances slackness mllst be thrown aside. How e!se can you 
throw it" away unless you produce more and eanl more. You then make out 
a ("use fl'r further 11l1tiollalislltion of other industries. If that is not n~  we 
ouly pay lip service to nationalisation. In these circumstances I would repcat 
again both the "ugge,tiolh; 1 ha"e mude, viz., that the "ceoHuting "hould be 
0 .. a commercial basis and the profits should be subject to central taxation. 
A l"eful (.oneeru like the railways Oil which the Government II"",: n ~  7')j) 
tu HOt, (:i"orC8 are lIot. givillg m;y return whatsoever worth I' be' llame.' M,\ 
Honour'lble ~  I1Ir. Santhanum ref"r,; Ille to the contributiL)1I of If){) crore; 
ill i he lClurse of the \Val years that the raihmys gaw. 1 repeat th'l', Ht" "G-
eHLed ~ n n was nothing but a book adjustment. ] woc,ld e"pect the 
rail" ;(;"8. as alRo nny otlhlr state activity, to make a contribution in the manner 
in ",hid] J h'1\'" suggestt'd. In this view of tht' questiun 1 ~ a,'cept tIle 
j.'o"itiOl' tl,d i" taken up by the Sdect Committee, llUiliely <,hat the Corp"ra-
tion ;.hould come under the purview oL tentral taxation. 

Olle wo"d mOl'e ill regard to the objections raised by my Hooourabl" fl';eno 
l\1r. JiI;I',,1 Singh. 1 do not know how Bihar is going to be atheted by briag-
ing th's Corporation under tbe purview of celJtral taxation, This is 'j e<wcern 
which concerns llliliI2:Y Bengal. Ii at all there should be "I>Y ~  it 
sheuld C(Jllle frolll melllbers representing Bengul. Bengul has to be lwnelited 
n,ore. HdlIefits should go to Bengul from the Centre in direetlOns mor<' till.!, 
oue, though not ill the way in 'which it is proposed by Illy HOilour"hlc, fripll,1 
1\lr. Jnipul Singh. 

I w;w come to the last point of ~  subm'ssion, namely, n ~ n 
policJ in tht, Bil:. In the last paragraph of thl! beautiful bandbook rh"'ild at 
OUI' disposal (published by tbe Centml Waterways Commission) it is ~  

th:. t j he policy hen>after ill the interest of general effieiency should be .. by 
n ~  policy and decentral sing authority". I alll afraid that th;s posi. 

"£I8n hus nut been kept throughout the BiL The Bill proposes a centn,lise:i 
authority to take charge  of this Corporation. I have no -:>ujeCtion for a 
cenlrali&ed institution so long us the controlling Ruthor;ty is the centrnl n~  

whieh is lesponsible to this House ill the fullest possible Illeasure. I w0ald 
submit to t.he Honourable Minister that this Corporation w::t not be a'.:.Ie to 
cO!ltribtlte to the fullest benefit possible, unless it gets the co-operation in the 
fulleot ,J<·gree of the pr<winC'es concerned. 1 will illnstrate ~ pos·tion. You 
have got u huge qualltity of electr!city to be utilised. Let me hope th'lt lllll<:h 
of the .. ';ectricity that you ~ n n  wiil he utilised not onl.,· for indus! riC',; but 
Sllso 101' agriculture and village industr'es. If this is the pCGit;Wn RdllllLlmllt'd 
b," th'2 ~  ~  eannot do it without the co-operntion of the pr"villl"ial 
gO\"l·l"lll>lt'nt. In further clarification of this position I procepd t'l say that p .. eh 
provincial govenn;eent will 1111\'e t.o set up a hng .. organ '8l1tion to fin/lnC'e the 
tll:P'iclllturist, to sink wells and impro\'e his ho:dings otherwise to en .. bl" hilll 
t .. ntH I,,: I1se, of the power for dmwing water for ngrieulture. Simila .. ~ th,-' 
ellSt' if it ;s th" intention both of the Central Government ann. the Plevin e, 
to "tart find dE velop village industries in different centres of villages, sa) 
within n limit 0; five or ten vi:iages. A similar orga.nisation of a varied flHtllTe 
has to he 'set· up by the Prov'nciol Govemment" and the co-operath'-; wove 
1ll.,1,!" which is merely a wing of t,he Provint'illl Governme"lt, lllllst nisil filld 
full ReoI''' to Cfirrv on its activities. All such aotivities ,,_,mot be ~ if 
tIw eelltrnliRed ~  mean thp Corporation-put" all fill sir of 8npel'"orih 
tl.ud ~ to ride a high horse over the ProvinC'ial Governrul'nts OOC!lUSf, it 
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is II :illlu of the Centre. I would appeal to the Honourable Minister to kee!J 
this asp.,ct of the question in view and smoothen the way so thllt tbe acti-
vities of thiti Corporation will be possible of utilisation ~ the fullest and 
1l.!lXillUJm benefit. In this view of the question I would join issue w th Illy 
Honourable friend Mr. Jaipal Singh not to harp too mUch Of! the. ~  
autc1101IlY of the limb of the Central Government. Sir, autonomy is ·me'Ul-
iugless unless it is to be utilized for the greatest good of the greatest nUluLer. 
11 this is the position, this autonomy could best be utilized wi.th :lihe fullest 
cv·opern tion oJ brotherly and friendly governments of the Provinces. 1 give 
whole-hearted and full support to the motion with a prayerful ~.  that thi .. 
ilia,' go to contribute to the highest well-being of the greatcst l:ullIber ill ~ 
country. 

Shri Satyanarayan Sinha. (Bihar: General): 1:iir, the qUPstiOIl lIla:; IlOW lot: 
. }tut·. 

Mr. Speaker: The quest'on is: 
"That. the quest,ion be now put." 
The motion was adopted. 
The Honourable Shri N. V. Gadgil (MilJister for Works, Mil\cs aud 1'OW('I'): 

Sir, 1 ,110 grateful to the Honourable Mewhers who have bee" ,ery apprecia-
tive, constructive and moderately critical ill their speeches. 1 do llot prop0130 
to ~  the same grounds whiGh I have done when 1 spoke while referring-
this ~  to the 1:ieleot Committee, nor the surne grounds which I covered ciuy 
before Jesterday. But aft-er listening to ihe speeches delivered by Honourable 
MC'lilhers, I think even at the cost of some repetition 1 will have to reier to 
some of ,he arguments which werc advanced by me Oil these two ~ . 

Th", first thing I, want to refer to is the criticism that Bufficient informa· 
tiGP- ,,·as not made ava'lable to the Members of this House. The history of thi" 

~  l;c:gillS right from the -year 1943. In the year 1946, during ~ ,lisCllS· 
sion of ',he linnual Budget. some discussion actually took place on this project. 
EveJl ill the 'winter session of the year 1946 the occasion was utilised for 
y'enti:atil!g some of the viewpcints by various Members. As a matter of fact, 
som", publications by the Ministry concerned are available t,., the pubtil... 
Furtl:er, at the time when I spoke on the reference to the Select Committee, 
I gave detailed information about the scheme. At the same time I am 
cOll8cious of the faet that this is a ~  :n which the hearty co-operation vf 
Honoura!)l" Members here is absolutely necessary. In fact. the success of the 

~ depends on the extent of co-operation given by the Provincial Gov<'rn-
meut.s cOllcenled, by the people of the respective Provinces and their r,'pre-
sentntives here. I have not the slightest intention of be:ittling this lI"pect 
of the qUt'sfon, and I might be permitted to say that steps have already i:.een 
taken to ~ the public in Bihar and in Bengal by various means such as 
sUlall publications and also if possible by a film which will go to show the 
Va:Je.v as it is and the Valley that is going to be. But so far us the relevant 
parti(;11 of the critic'sm is concerned. that there was no Jlla.teria.l for the 
members on which to come to any conclusions, I want respectfully to briug 
to lhe Jlotice of the House tha.t what is more iI!.lportant for this House to 
-decide is not the technical aspect of ~  scheme at Ihis slage but whether the 

~ . on which we propose to set up the agency, namely, the Damodar 
Valley Cvrporation, arB sound or otherw·se. 

Then R point was made out by ·mv H8nourable friend Professor' K. T. ShaTI 
that th.' ~  was not subject.ed £0 criticism or inspection at the hands of 
expcrtB 1 respectfully want to inform him through you, Sir. that the preJi-
minar,v scheme was prepared by the Central Technical Power Board. After 
that three experts from Amer·ca-one of them was already working with the 
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IDepartment, namely" Mr. Verdouin and two others namely Ross Regal Ilnd 
l:lchlimmer-were appointed to go through the details of the scheme. When 
~  approved of it Government pushed it to the next stage. 

Iv war stated by gne of the Honourable Members that such seheme;;, when 
prepared by foreign experts do not take note of :oc81 sentiments, lveal cir-
CUIllstances and !uch other points of local interest. I want to assure all these 
HOllourable friends that Indian talent was associated with this project from 
the wry beginning and wll continue to be associated till it becomes a reality:. 
A~ a watter of fact, this scheme was discussed in various n n ~  which. 
were "ttended by the representati,es of the two Provincial Governments of 
Bengal miil Bihar, as also by representatives of the Central Goyernment. 
These representatives included experts from the Central \\'aterways Irriga-
ti'JIl :wu Kavigation Comm'ss;on, also Chief Engineers from the Provirwc',; of 
B"ng,t! anu Bilwr. Hepresentatives of eoal interests were there, nnal!ciel's 
were t11ere. In fact, any interest that was considered to be relE:vant was rerre-
sc·nted. This scheme was subjected to eriticism in all the four conferences 
which took p1a<.:8 in the course of two years and ultimately the provisions of 
tht Hill which is 110W before the House were accepted in principle by the 
GO\"erurncut uf Bengal as well as the Government of Bihar. There is nothing 
Ill\'." ill the Bill to which both the Govenlments are not a party except ihe 
provision about Central taxafon, which is a lIew feature introduced by tLe 
I:lelect Committee, 1'0 that I shall come later on. So far as the supply of 
illlornm1ion is C'ollc!:rned, I do not think anything more was immediate:y 
possible, uut. l do appreciate the anxiety of the members to know all about it, 
and I prolllise that sompthing 011 those lines will be done. Ineidentally lhe' 
HOJh)JJrablc l'rofessor K. T. Shah referred to the Hirakud Dam. I think he 
hao; beell fairly answered by my friend the HCITlourable Mr. Biswanath Das. 

~  I wlmt to inform the Honourable Member concerned that I have 
been c('lltinua:Jy receiving representa.tions ufter represent-ations about the 
particular size on which :t is proposed to have the dam in the Mahanadi ~ . 
A n~  part of the criticism wus due to the fact -that the location pro-
posed would submerge certain areas in the Sambalpur and other IndiUll 
States. As far as I was able to see, Sir, there was some politics in Hi ilnd: 
~ ~ of technical difficult" es and technical aspects. It nuty be of interest to 

the HOl1ourahle Members of this House to know that the Mahanadi ~  
which hr,s been prepared and on which a bu'ky report hus been submitted to 
the Central Government, has been approved nnanimously by the Oriss;]' 
Assembly. If I am to condude from this that it has the sUDst-antial backing 
of the people of Orissa, I think I would be justified in doing that. All the same. 
S'r, in ,'iew of crit.icism coming from some important persons-it is not r.ec. s-
sary to name them-<:Ill account of their high position and bigh engineering-
ability, the Government of India decided to nppoint an expert committee con-
sisting of Mr. Savage, another American a top·ranking engineer. and Mr. 
V"svfoswarayyn .. I want to assure this House. that schemes involving erores of 
I"llpeeS must be proceeded with with caution because such huge sums are to "orne 
from the taxes that will be paid 'by the people at large, and we must tnke all' 
rensnnabk care lmd caution to see that to the extent to which it is humanly 
possible to arrive at the correct. planning, the correet designing, that should ht' 
dOlle." I aSSllTe the Honourable Members t.hat at every stage expert advice has 
been taken, and at every stage from designing to construction. from ponst.ruc-
tim to utilisation. expert advic€', whether foreign or :I\ldi\m, will be ~ . 
Everv ~  will bEl made to avoid mIstakes, but; if u:timatelv it. is found that 
thpr; is II small margin of wrong caleulation or some such' thing, well, you' 
mu"t p-eneraliy excuse it. But; I promise, as I have said, thnt --every pre-
caut·ioll will bq talcen. 

Then. Sir another line of cr'ticism \\"lIS about the objects for wh'ch this 
Corpora tion ~ to be set up. In the original Bill, the objects were fairly 
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.stat-ed, but the members of the Belect Committee thought that it wus 
beH'Jr thllt the object;; should be wider and more inclusive, and with that 
1,oi:l1t ill vew c:ertaiu amendments have been suggested jp clause 12, 'lnd this 
has been well appreciated by the Honourable I'audit Hirday 1-; .. th Kunzru 
-and 1 want to assure him that in so fllr as the ~  point about research, 
ill connection with generation of electricity snd other cognate matters was 
referred to by him, in my opin'on it is covered by clause 12 and clause 21. 
Hilt 1 promise that if I am satisfied that it is not so clear as I think, I shall 
~ n  aecept a suitable amendment to that effect. 

Sir, 1 shall not refer to Honourable Melllbers in person, but I ba\'e 'Jote,1 
the points which have beElI referred to by some and I want to confine myself 
.on:y to those. Much. has been said about the selection of personnel. I I,ut it 
whell 1 spoke first that on the .eharacter and cllpacit,Y of these three ~ n  

who ,,·ill constitute the Board will depend the success or failure" of th! ~ 

scheme. It is impossible to lay down in words as to what sort of people they 
.should be, uud as to what educational and other qualifications they ,ho,,:<1 
possess, but the Government have n fair idea lind I may assure the liollHe t1li1t 
we are const,mtl." at it to find out in what particular terms we call ,lescri he 
th," qua lificatiolJs , not for the purpose of embodying them in the Bill itself. 
but for our guidance; and some such thing we have worked out and 1 wuuld 
like to read it to the House: 

The foremost is the highest iutegrit;" iucorruptibilt,v; 

The second is high inte:ligence; 

Th" third is clear conception of economic development in In(Fn on 
modern scient fic lines, especially in the industr;al and ,Igl·ieul· 
tural field; and alignment of -economic life on the co-operative 
basis; and 

The fourth qualification, fair:y wide experience of men and affain;. 

I \"Quld say that. men possessing these qualifications in any walk of life 
would do well. In this connect'Oll, Sir. I want to bring to the notiee of the 
House that in order to secure the co-operation of the two provinces, provision 
hilS bpen made that these appointments will be made after consulting the I't'H-
pective Provincial Governments. I have no doubt that the two Provin6a: 
Governments will suggest the right type of men. 

This is a great adventure in sect·ional planning and I agree with the 
Honourable I'andit Kunzru that these men must have the vision and spirit of 
the pioneer. J would put it still better. Sir, that they should have thtl yisioll_ 
{)f the poet, the zeal of the pioneer, and the capadt:; of a practical adlllinistl'il' 
to)': find I do hope that our country, r'eh as it is in materia:,. is c"rtainl." rich 
in human talent also, and it will not be an impossibilit,Yto find out three top· 
TIlEking men of this description wbo will rule the ~ n  of 50 lakhs of 
peGple wbo will he committed to the ca,re and custodv, so t{:l"sav of thi, Cor-
poratie,l. I wou:d therefore request Honourable ~  not ~  try to :ncor-
pOl'at" qualificutions in the Bill. If you agree with me. Sir. that the '0-
~ n of the PFovinres is a sine qua n";,, 0 fair participation ill the selee. 
tlon of these men must.he reserved for the provinces, 

.\H regards other 'appointments I assure the Housf.' as, I did on the first 
·occnsioH. that these appointments will go bv merit and bv no otber n ~ n  

tioll. In .this country. unfortunatelv there are cOllsiderat.ions which nffe·,t 
selection by ~ T n . ~  religious. politica1 Ilrtd even other-

~ . 13 ut 1 assure you that in this VRst desert, this will be the oasis where 
~ . n ~n n  will be made by merits ana merits alone. 
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I ~  refer j;o n~  point which was stressed by my Honourable friend 
Dr. hunzru. He said that the test by which the whole thing would be 
Judged would be whether the supply of power would be cheap. I want to 
assure hiIIl: that it is not my view and, I should say without hesitation, the 
view of thiS Goyernment, that public utiLties should be looked upon entirely 
as comlllercUlI concerns. But there are other considerations which may be 
taken note of when tadf is to be settled; I would bring to the notice of this 
House some of these considerations which are expected to weigh with the 
Corpomtion \\:hen it actually sits down to frame the tariffs. Purely revenue 
considerations are now universally regarded as inadequate in determini.">g the 
rates to be charged by public ut.lities. The tendency everywhere, induding 
India, is to strike a proper balance between considerations of revenue and 
those of social well·being. The rate policy. especially of a State-owned 
public utility, is therefortl increasingly based not on what the traffic will bear 
but on, :£ one may say so, what the service will bear. That is to say, the 
rate should be fixed at or near the lowest leyel compatible with the overall 
financial soundness of the utility concern so as to leave the customers a 
relatively high benefit or n n~  a surplus. This social consideration is 
often reinforced by an economic one. Lower rates ,stimula.te, consumption so' 
that the total revenue may increase ill spite of a loyo'er margin of profit. That 
is what is known as Henry ,Ford's principle-the lowest margin of profit and 
the ItlJ'gest pos_ible turnover. And I ha.ve no doubt that the Corporation, 
when it starts working, will certainly take all these faCtors into consideration 
before tinulising the rates. 

Another point made by Honourable Dr. Kunzru was about utilization of 
the jJowel" so generated. I want to assure him that all the aspects of the pro-
ject, I,lunning, designing, construction, utilization and re-settIement. have 
oeell studied with utmost care. I am not dogmatic to say that whatever con-
clusions we have arrived at are the correct conclusions. I welcome every 
critic'sm that has been offered here or which may be offered hereftfter. I 
assure you that this Government is functioning democratically, which means 
~  association of popular opinion during the stage where policy is to 
be formulated. But as soon as that is done, it would be undemo('.ratic in my 
opinion to interfere when' the stage of execution starts. I would therefore 
request Honourable Members to send in their suggestions on any of these 
aspects \lny time they like, and I promise that every one of them will be 
studied and scrutinised with utmost consideration and courtesy. 

A point that was made out by Prof. K. T. Shah was that this is n sort of 
sectional planning and care should be taken that it does not prejudice the 
oyerull plan that may be evolved later on. I want to assure him that this 
whole geheme proceeds on what is known as ,\ Unified Seheme, complete in 
:tself yet, it hus ~  the flexibility to be put in with any other higger plan that 
the lcaders of the couutry may e\'olve in course of time. In this connection, 
tiir, another point which has been stressed considerably by many Honournble 
Members is one of Central control. Here we have to pause and think whether 
it iR not ~  to haye a provision of the type which we have incorporat"d 
in Heeron 47, if we have to 8ee that any sectional plulllling does not prejudice 
the oyerul! plan. Whnt..,ver the sectional planning Authority, such as the 
Dilmodnr Valley Corporatioll or n~  other Corporation or Board that may 
(lome into existence. whatever it does has Rot to be seen nnd scrutinised from 
the overall point of "iew and for that purpose t"he Central Government. must 
bave the re$iduary authority to direct in the final analysis. It doe,S Hot ml'an 
and it is not. the intention-the position has been made clear by me on the 
last two occasions and I wHnt to make it dear even now-,--it is not the in-
tention of the Central Goyernment at all to interfere with the day to day 
administration; if that wos the ,intention we ,could have immediately made 
the Dnmodar Valley CorporationDs one of the ~n . We would have 
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appomted a Minister in charge of the Damodar Valley Corporation. llut 
that is not so. To g:ve autonomy and to keep policy control are not inCO!l-

~  thmgs and certainly are not conducive to inefficiency. I therefor., 
~  that the provision in Clause 47 is neeessary lrom the all-India point of 

vIew. The money that will go to finance this Corporation will !lot be contri-
buted entirely by the people of Bihar or by the people of 13enga!. The Madrasi 
stenographer, the Maharati sold:er and the Punjabi merchaut.-all will con-
tribute for it, and do you think, if they ask legitimately that they must haye 
some vo'ce in the formulation of the policy that should govern this and other 
Corporations, their request is eni:Jrcly illOgic:al or improper? No, Sir. I am 
~  the whole House thinks with me on this point, but if there is any suspicion 
III the mind of any Honourable Member that the Central 1I0verllllleut auto-
cratically wants to concern itself with all the details, even the appoiutment 
of a single electrician or a fitter or aJl office boy,-then, let me at once say 
that it is not the idea. Our hands are already too full. Innumerable ques-
tions have to be answered here, apart from al,y other things, alld the supple-
mentaries that come thick and far, they too are innumerable. But the Home 
w:Jl agree with me that such provision is absolutely necessary and it might 
interest the House to know thllt this point hilS been agreea to by both the 
l'rovincial Government£. 

Then, Sir, a point was made about, the securing of local co-operation. As 
I said, the central theme of the whole scheme is co-operation with the people 
of the Provinces and the local areas concerned. In the original Bill, th's 
aspect undoubtedly was taken note of, but alter gi\'ing turther consideration 
to this aspect, the members of the Select Committee provided in Clause 10 
for an "Advisory Committee". :Kow this Advisory Conunittee w'll represent, 
local interests. Local opinion ,,;Il be ascertained and, if I may borrow the 
formula from the Soviet economy, suggestions 'wiTI come from below and 
directions from above. EYery little part. of the scheme, on so far as it ~ 
Ilny particular area, will be considered by ~  Advisory Co=ittee and other 
Committees. You ,,;Il find, Sir, in Clause 21 that it is proposea to have many 
such smaller organisations or sub-organisa.t'ons, for planning, designing, c&" 
struction operating agency and so on. We have also provided for the estab-
lishment of co-operative societies and other organisations for the hetter use 
of facilities. provided by the Corporation. You will find, Mr. Speaker, that 
it has been the background of this Bill that popular opinion should be ascer-
tained and popular representatives should be associated to the greatest possible 
extent. This is not; as some ueople would have it, as jf something was pre-
pa.red at the top, executed and thrown down the throat,s of everybody below, 
It is not so. No Government, no scheme, can be slIccessful unless both of 
them secure the heartiest co-operation from those whose lives are affected by 
the orders of the Government or the facilities made available from the scheme 
when thev are completed. So far os securing of local ~ n is con-
cerned, I have already said that a wider provis'on has been ~  III Clause 10. 

Another important point that was made out by Prof. Shibbanlal Saksena 
was about the provisions about labour,-wa.ges, this, that and the other. The 
sa.me point was raised by him on a former occasion. and obviously the same 
reply will be made, namel:v, these are matters which are gover.led by the 

n~  law of the land. Very n ~  this House has passe<! a leg'slatioD 
for minimum wage.' The same law Wlll govern. 

Then another point which he made was about the elaborate procedure for 
the acquisition of land and he quoted relevant sections from the Tennessee 
Valley Authority. 1 want to tell him tha.t if it was possible to get tlie lana 
immediately it could have been dor:e, bnt in that C9.8e, we would have got the 
land and JOIit. the co-operu,tlC111 of the people. That is lIOi the intention. %&t 
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c not be ~ . intention .. Therefore, the norma! law of the land, namely,
 ihe 

Land Acqmsltion ~  .. nll apply and in cases where the Corporation reql111es 

Immed ate possessiOu of any parti(mlar area, I have no u01
1tt the application 

of Section 4 of that Act will be invoked and immediately 
possession will be 

t",ken and compensation will be paid after due and proper e
nquiry as contem-

plated by the provisions of the said Act . 

.  I now corne to another point, Sir, about ~ n . 1 fully sympathiae 

with my Honourable friend Mr. Jaipa\ Singh and also my 
Honourable fneud 

}lr. B. Dus. On the last occasion, I gave the assurance that land will be 

given for Iand-· and that where it is impossible or where 
it is not wanted, 

adequate compensation w'll be paid, and that t.hose people
 who will be un-

set vIed, expropriated or uprooted, they will get cottages f
or hovels, n~  

means for doubtflll living and faith for fltnaticlsms. That i
s how I describe'd 

it. 1 giy. the same assurance. 21fr. Jaipal ~  said that the baniya shouid 

not be resettled. I do not think in terms of caste but thi
nk:ng in terms of 

fUllction, I regretfully say that this institution of usuries 
is as old as the 

yonder hill. 
An Honourable :Member: Baniya is not a caste. 

The Honoura.b1e Shri N. V. GadgU: If I am wrong, I am prepar
ed to '!or-

rect, but in my part of the country, baniya is a caste. Ho
wever, tLat is '1 

small mattd. 
But the system of usurv is there ami the reason for it is also 

well known. 

\Vheu men try to spend ~  than th,y earn or ean} less thnn what t.hev 

reyuire. usnry comes in. Here is the field for the soc·alist
s. Here is a field 

L,r thObe s<kial visionarie,; who are out to establish a classles
s society based on 

. t'qulllit.y to ('ome and offer their services and have model 
comm;nities and 

Illode I villages where both the baniya and the political agitnt
or wi!! be COll-

spiCllous by their absence. 1. might take t.he House into confidence and saJ 

that it is the intention that model villages will be made available. (An 

Honourable Member: "Only intention" 1) As a matter of 
industrial deyeiop-

ment of this Yalley, there will be many factories and it is p
ossible-in fact, it 

should be ~  should be owned and conducted on co-operative basis 

in......ttieh some of the backward classes may legitimately tak
e part. 

Then Mr. Jaipal Singh referred to culture. I plead ignoranc
e here. I 

frankly do not know mu(,h about Santhal culture, bnt I ca
n assure h'm that 

~  is good in their cultnre including the dance, attemps will 
be made 

to presen'e them. He referred tD it. as spiritual rehabilitati
on. I can assure 

him-without understanding the full implicat'ons I must 
confess-that aU 

attempt. will be made as fllr as possible to see tha.t those 
who are reseC;tled 

do not feel themselves ill some strange unknown world bnt 
that they will be 

resettled in fairly familiar circumstances. 

The last point, Sir. that I want to refer is abont Central t
axation. I do 

110t, want to repea.t ~ .  I said on the last occasion hut I want very earnestly 

to bring to t·he notice of n ~  Members that if one after another field 

nfter field of economic activities which yield l'etums or whi
ch constitute the 

!;O\lrces of Central ~ A n  lire given over to autonomous bod'es, the Central 

Govemme.nt. will be le:ft with the Finance \finister without 
the finances. In 

the past. whenever there was any difficultv for the ProvincE'
, whether it was 

a famine or fiood,it simply sent a S.O.S. tD the Central Go
vernment and got 

the 1IJl'l0unt. CraTes of rupees have been advanced to many 
Provinces. I do 

not WAnt· to !lRme them. Provincial Governments are const
a.ntly ask'ng and 

~  are having pressure from the respect.ive people to ask for gr
ant for the 

development, of industries, or partie.ular projects or for putt
ing educlltion 01\ 

a sonnder ~  Rnd a hundred and one· schemes. If some of those demand
s 

are to be met. I would like to know from where a.re they to b
e met? For-

tnna.tel:v onr Finance Minister is 0. well to do man, ~  there is a lim't to if; 

also. So it is only financial prndence to provide lor :cl1'nt1'nl t'ait&tiOll8; I11
3d r 
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appea.lto ~ n n  Members in a!l humility to apply a little more thought 
to thIs partIcular aspect. I have not prejudiced in the least the sources or 
Provincial taxation in so far as this scheme is ooncerned. The irrigation dues 
will be under the control of the Provincial Government. 'rhe sale tux which 
I am told is ten annas in the rupee '11 some provinces. that is a substantial 
portion of the selling price will still be a subject of l'roviueial taxution. 
Having given both these sources it is only proper that something should \)" 
made available to the Centre which is also a shareholder a'ong with the tw" 
other Provinces of Bengal and Bihar. I will not refer to the hut that Central 
tux a tion also helps to make the concern run more efficiently and on sounder 
commercial principles. That point was sufficiently dealt with hy me on the 
last occasion. E,'en the yield from Central taxation is not go"ng to be an· 
ll.exed in its entirety by the Central Government. Under the preser;\t consti· 
tution and the Constitution that will come hereafter the Provinces will have a 
fair share in the yield from ;ncome-tax, Corporation tax and other taxes. It is 
only taking by one hand and giving by another hand, not the whole qmllltity 
however, but after retaining a good portion of it. There is this that whell 
the Provinces in future ask for something like a subvent'on or a grunt from 
the Centre, their request is reinforced by the fact th'lt the Centre has received 
so much from these concerns, why should not the Centre give? I am only 
provirling a potent and powerful argument for the future l'rovinei"l Govern-
ments and their representatives here., 

. I should thereJore ask Honourable Members to give R little mOL'., thollgi,t 
and v'sualize what will be the state of qffnirs if activity after activity is 80 
to say embodied into a Corporation with autonomous power and no liability 
for central taxation, just imagine the position. These are the points, Sir, 
which were more or less raised by the Honourable Memher8 iu tbeir speeches. 
As I said criticism has been "\'ery moderate. the speeches have been appre-
ciative and even complimentary. I thank the Honourab:e ]\1""lb,,,., Iu:" ;'.1 ~  .. 
good words they have said about me. {But I have got partners in this and 
thev are the officials, who will remain unknown, because the highest ideal of 
Civ"il Service was described by one of the greatest Englishman as n~  
industry and anonymity". So they will remain unnamed but I can assure 
vou that the" will co-operate to the best of their ab:lity; they have adjusted 
to the spirit "Of the times; they know what the people want and they will cer-
tainly respond to it. I thank you. Sir, I have' done. 

JIr. Speaker: The question is: 
"That the Bill to provide for the e.tabliobmellt and ~ n of a Corporation for the 

development of the Damodar Valley in tbe Provinces of Bihar and W.st Bengal, a. reported 
by the-. Select Committee, be talien into conaidera.tion." 

The motion was adopted. 
JIr. Speaker: We will now take the Bill clam;e by clause. 
Rhall we have the same understanding as we had tbe other day in respect 

of the other Bill? 
JIr. Naslrudd1n Al1mad (West Bengal: Muslim): Yes, Sir. 
Kr. Speaker: I am inviting the attention of the Honourable the Minist.er t} 

the fact that he knows the understanding that we had during the courRe of ~  
Indu"trial Finance Corporation Bill as regards the amendments of Mr. Nazirucl· 
-din Ahmad (An Honou.Table Member: "only"}--not 'only' and sl'milar ones-
and the understanding was that in cases where the amendments are verbal, 
just to have a better linguistic form, if the: Honourable Minister states that he 
"Will accept them or he will consider them, there will be no further discussior. 
about them. 

> fte JloDIJBr&ble Sbri If. V. Cla4gU: Now it has been established as a 00Il-
.a1tion. I shall say 'I accept' or 'reject'. 
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Mr. lIlazirUddin Ahmad: Sir, I beg to move: 
··Th .. t in part (2) of clause 2 of 1 he Bill, for the worda 'DMlod"r river', the ... 

'Damodar', be substituted. 'I 

The Honourable Shri N. V. Gadgil: S:r, I do not accept it. 

Kr. Speaker: He is not inclined 10 accel't the amendment. 
J(r. Naziruddin Ahmad: My difficulty is this: That while describing ~  

river "Damodar" us "Dumodar river" the FIooghly is deseribed as merely 
"Hooghly" ~  not "Hooghly river". In the interest of uniformity I hav" 
suggested t.hat they should be called "Damodar river" and "Hooghly rive( , 
I have also suggested the alternative that if we keep the words "Damodar riva", 
I rt'fJuest the Honourable Minister 10 make silllilar amendments in the case 
of the ';Hooghly river". 

An Honourable Member: Is this the convention, Sir? 

Kr. Speaker: He is just, ~ n  to explain his TJoint of view. I shall pow 
placp the umendTlJent before the House. 

Mr. Naziruddin Ahmad: I think the purpose of the amendment will bi: 
acceptable to the Honourable Minister. 

The Honourable Shri N. V. GadgU: I will accept your 'Hooghly river', but 
not the 'Dmnodar·. 

Kr. Naziruddin Ahmad: T'Jen I do not press it. 

Kr. Speaker: Then the amendments 4 and ,'j relating to clause 2 are disposed 
of, 
Kr. Naziruddin Ahmad: Sir, I beg to move: 
"Thai in part (2) of clause 2 of the Bill, for the word 'its', the word 'hi.', be substituted." 

I think, Sir, speaking of the river Damodar which is a male river, the v,.ord , 
"his" would be lIlore appropriate. The river Ganges or Ganga is feminine, but 
the namodu!' is masculine. There is a similar use in the English l,mguage 
where Sun is mu.sculine and the Moon feminine. In order to keep the sacred 
t,a'lition, I think this amendment should he accepted. ' 

The Honourable Shri N. V. Gadgil: I do not agree, 

Mr. Speaker: That disposes of ameidmeits 4 and 5. 
Kr. Naziruddin Ahmad: Sir, I move: 
"That for part (4) of clause 2 of the B;ll, the following be substituwd : 
'(4) "partjcipa.ting Governments", means the. Central GoverDment and the Proyincial 

Governments' .• , 

Clouse 2, sub-clause (4) in the Bill refers to participating GOYenunents as 
meaning the "J'rovincial Government of Bihar alld the Provincial Goyernment, 
of West Bengal".. In clause Z, sub·clause (6), the expression "Provincial 

Governments" bas been defined as the "Governments of Bihar 
1 P. M. lind West, Bengal". The repetition of the expression "Ptl)\'incial 

GoverFtment" in a small sub·chmse is unnecessarY. The amend-
ment shol'icns the definition by using it technical expression ~  has been 
defined.' Sir, I move. 

The Bononrable Shri N. V. Gadgil: Sir, I do not accept it. 

Kr. Nazlrllddin Ahmad: Sir, I move: 
"That for ·the words 'Central Go'"(>rnment', whCl'ev(,T they Det.ur in the Bin, the wor_ 

'Dominion Government', Lt' substituted." ~ 

In the new SE't-IIP the Central Government no longer ~  as a legislative 
reflllt,Y and t.he phra"e "Dominion Government," occurs ill the Indiun ~  
dance :<\oct and in section 16(2) and in many other places of the Government 
of ludul Act as adapted. So that should be the proper expression 1: :lave heard 
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it said that the "Central Government" is only a transitory exprellsion; so is 
the "Dominion Government" because the entire constitution is now under 
consideration. It may be said that after the constitution is framed, "Dominion 
Government" will be" obsolete, bllt so will be nalnY old expressions in so many 
other Acts, and there will have to be an Adaptation Order for all Acts-provin-
cial and n ~  bring them up-to-date. So for the time being I think 
"Dominion Government" will be the more appropriate expression, though 
later on we can change it. This expression occurs in the Government of Indi .. 
Act. which is our present constitution and my amendment is cons'lstent with it. 

The Honourable Shri N. V. Gadgil: Sir, I cannot accept it, because ,he 
words "Central" and "Provincial" are well understood and Dominion status 
will soon dis a ppear. 

Mr. Speaker: The question is: 
"That clause 2 stand part of the Bill." 

The motion was adopted. 

Clause 2 was added to the Bill. 

Mr. NazirudOin Ahmad: Sir, I 1Il0ve: 
"That in suh-clause (2) of clause 3 of the' Bill, for the words ~T  said Corporation' the 

words 'The Corporation', be substituted." 

This is shorter and suffic:iently expLcit. 

The Honourable Shri N. V. Gadgil: Sir, I cannot accept it. 
Mr. Spea.ker: The question is: 
"'That clau5e 3 staJHl part of the ~ .  

The motion WBe adopted. 

Clause 3 was added to the Bill. 

Prof. X. T. Shah. (Bihar: General): S:r, I beg to wove: 
",That ~  sub·clause (1) of clause 4. of the Bill, t.he followi.ng new sub-clause be inserted 

and thr f'XIstmg sub·clauses (2) and (3) be renumhered accordingly: _ -.. 

'(2} One of the members of this Corporation shall be a. ~ n with qualifications as ~  

Engineer and with at least ten years' experient'(' 3:; such n~ n  in Ihe Indian Service of 
Engineers, 01' as n n~ eng-ineer in a firm of practising electrical ~n n  of not less than 
ten years standing. Another of these members shall he 3 person with qaalifications as CivlI 
Enginel:'f and experien(;e of at least ten years in the 'Ministry of Works. MineR and Power, or 
In the Department of Puhlic "York! of any Provincial Government with special reference to 
Irrigation \Vorks: 

Provided that the Chairman of the Corporation shall be pTPferahly a peroon with experi-
ence as hea,i, or direc.tor OJ' principal manager of e. business enterprise of the nature entruated 
to the COfYJoration.' I' 

This amendment. which I venture to put before the nOllSe, is, n~  

other things, for the following reasons:-

It (s, I may say at the outset not intended to tie do,,'n the n ~ of ~ 
responRible authority making snch appo'ntments. I have the fullest confidence in 
the 9nxiety awl desire ,A that authority to make appointments of only 
nry fully qualified and experienced persons for posts of ~ Idnd. I 
was all the more happy and confirmed in this confidence when the Honourable 
Minister in charge of this Bill assllred the House quite emphatillRll.y thnt in 
these appointments, merits Rnd merits alone will determine. his choice. I 
repeat that J was very happy to heRr this. But I wrmld even be willing not 
to preBS my amendment hut for certain  speeches made in this House. 

The point T would like to submit to this House is: -first, that this attempt 
on defin:tising the merits ~ not without prp.Cl'dcllt, or without its value to 
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those who guide or make the appointments. We have in laws reiliting to the 
appointment of Judges of High Courts or other judicial otlicers, some defiuik 
standard of this kind, laid down not because it is accepted or believed that 
those possessing five or ten years judicial experience will necessarily have 
more wIsdom because of the number of years they have practised. That ill not 
the intention. The intention rather is that here is sOme kind of an objective 
standard, a definite yard· stick by which to measure, by which to judge the 
qualifi(;ations for such responsible posts. 

1 am fully aware that it would be necessary to have men of ideas, men e,f 
vision, men of courage in such posts. But may I submit, Sir, that thesd 
are very big words, somewhat vague in their connotation and denotation; anJ, 
therefore, should we not offer some kind of objective measure for judging all 
these-not that these qualities should be excluded but that they should bi! 
more ~n  visible. I do not think therefore, thBt we would be tying up 
tlw appointing authority to a very narrow limited field. It is possible to b(; 
misled by such big words, especially when we have no definite standards to be 
guided by in asssessing the aetual possession of such qualities as are implied, 
as are eOilYeyed in words of the type I have mentioned. 

A man of ideas, fc·r example: we all would welcome such a thing. But how 
is that to be judged. Is he to be a man of ideas or one who talks most. evell 
though he may be repeating himself or using the least convincing words? Are 
we to judge the man of ideas merely because he can reprellt the morning news· 
papers for news? I have come across people very often who pass off as n~ 
individuals in their own line, bnt whose qualifications, when one goes into them. 
amount t() nothing more than what others have done, duly edit-ed and broug!1t 
up to date by themselves. 

The question also of vision: I am very happy that men of vision are going to 
be appreciated. I am ye.I')' happy Sir, that the Honourable Minister would 
require men with the vision of a poet and the executive capacity of an admini· 
strator and the adventurousness of p;oneers. That would make a most excelleIti 
camhinHtion. with whieh I at least would not be dissatisfied. But I woul:i 
submit to the Honourable Minister and the House that the judgment would 
reqnire ~  kind of an objective standard or test. My great fear in this matter, 
wh;ch r howe found on a previous occasion, IS the possibility of political influence 
that I hope everyone would agree ought to be and would be avoided. It is 
for t.hat reason, Sir, that I ha,"e suggested for two at least ouf of the three 
memhers proposed for the Board some defillit.e technical qualifications and 
experience, not necessarily in the service of t.he country or as officials of Govern. 
mnt; but eyen where they could be fonnd as heads or managers or consnlt.ants 
in private practising firms. And may I also add that this does not exclude 
non·Indians froITj such appointments if you cannot get more suitable experts. 
I mav further add that I would prefer Indians in these matt-ers wherever a·l"8il· 
able, 'even if they be not cent per cent experts that foreigners may be. Ewn if 
thev are 98 or 00 per cent of that, I would prefer an Indian. T~  may be .1 
little parochialism on my part but I must ('onfess that I am guilty of tha: 
parochialism. 

The last is 0 question of courage. I hope no one is going to ponfound 
courage with foolhardiness or by daring to take a Illere leap in the dark. Here 
there is no such danger hec.anse all the preliminaries seem to have ~n as well 
worked out as may be. Therefore the danger that may arise, and the kind 
that I have indicated to this House is as fully guarded against as can be. 

I wonld therefore beg leave of this House to be allowed to withdraw mv 
amendment, resting as I have on the flSBurance given bv the Honourable l\Iin:skr 
in making these appointmenfis. • . 
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[16TH FEB .. ~  

So the:'e IS Ii 
qU'lstion of withdrawing. 

The AS8embly then adjouTIlcd for Lunch till Half past TIEO of the Clock. 

The Asserrtbly rc-assembled after Lunch at Half Past Two lif the Clock, 
Mr. Speaker (The Honoftrable Mr. G. r . .\{avala1lkar) in the ('hair. 

DECLARATION BY MEMBER 
The following member made the declaration under Rule 20: 
The Honourable Maulana Ab\ll Knlam Azad (l'nited Provinces': Muslim): 

DAMODAR VALLEY AT ~ BII,L-conid. 
Mr. Naziruddin Ahmad: Sir, I move: 

"That for Bub· clause (2) of clau.e 4 of the Bill, the following be substituted: 
'(2) No person shall be eligible for being appoint",,;! or for continuing a. a member-

(a) if he is a member of the Central or of any provincial legislature; or 
(b) if he has a.ny interest,. direct or indirect in any contract subsisting for the time 

being and made with or in any work being done for the Corporation ~ ~  a8 a 
shareholder (otherwise than as & ,Director) in an incorporated company'." 

This amendment is only an attempt to rearrange tbe wording ill the 
authorised manner. The text is rat·her imperfect and this is an atten,pt 1.0 
clarify it. 

'!'he Booourable Shri N. V. GadgU: I cannot accept the amendment. 
Mr. Naziruddin Ahmad: Sir, I shall only mow the latter part of Illy neAt 

amendment. I move: 
"That in sub·c1ause (2) of clause 4 of t.he BiU, the comma. aftor the word. 'being 

a.ppointed' and t.he words 'continuing ag', be omitted.' J 

Commas are necessary only to put a check on the reader's progres8 and to 
enable tbe reader to appreciate the sense. In t,his case they really retard rather 
than facilitate the purpose. A recent authority has said that commas whic\t Ve 
not necessary for clarity are to be avoided. [II this case it would be !I gain if 
the commas are eliminated. 

The Bonounble Sbri N. V. Gadgil: I cannot accept the amendment. 
Mr. Naziruddin Ahmad: The Honourable ~ n  is too peremptory. 
Shri X. Sant.i1an&l11 ~  General): Sir, J move: 
''That in sub·clause (2) (bi of clause 4 of the Hill, the word. 'provided that where he i. a 

shareholder he shall disclose to the Corpora-tion the nafjure and extent of ~ held hv him 
in such .ompany', be added at the end." 

The Bonour&ble Sbri N. V. Gadgil: Sir, I am p"epared to accept the nmend-
ment, provided for the word 'corporation' the word 'Governmel'lt' is sub"Hnted. 
The ~ n n  arc to be l1lade by Governl1lent hefore the Corporation cameo 
bto ~  and therefore t.he disclosure must be to the Government. 

Shri X.'santhanam: . I accept the suggestion of the ~  Minister. 
Mr. Naziruddln Ahmad: The word 'proviiled' begins with a slIlall lei.fer. It 

should begin with a capital letter, as it, begins a sentence. 
Mr. Speaker: Otherwise the full stop at tIle end must be turned into a 

comma 1 
The question is: 
"'That in ~ (2l (h) of CIR-ll,QC 4 01 the RiH. t.he \'t"ords 'rrovided tr.a.t where he is a 

sharehol.er he shall disclo$c to the Go\'ernment the- nat.ure and extent of ~  held hv him 
in snch company' J be ~ lit the end. tt ~ 

1'he motion was adopted. 
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• JIr. Speaker: I think amendment ~ . 11 (List 3) drops out·. 
JIr. Nazlrilddin .Mlmad: I have to Illuke a point about if. Sir. This amend-

n! !nt relate8 to clause 4, Rub-elausc (:!), part (a). There the expression 'Central 
Legislature' occurs. J suggested 'Dominion Legislature' instead of '(:entral 
Leuislature '-not that I wish the House to accept it but to accept the prmclple 
th;t this Legislature should he really described as 'the Central Legislature.' 
Iht th's Leg'slature has beeH descrihed as the Dominion Legislature ~  ~  
pl ,ces in th" Bill. If th" Honourable Minister accept,s the clause as It IS, It 
w·Il rC'luire 1l111endllJent in other places. 

With reltnrd to item (b) of the sub·clause in the expression 'other than 11 
director' within braekets, the word 'director' should begin with a capital letter. 
There has been a mistake and I also missed it at the time of sending my amend-
ments. That short notice amendment would, I think, be aecepted. 

Kr. ·Speaker: The Honourable Member's general amendment, I take It, is. 
to substitute the word 'Dominion' wherever the word 'Cpntral' oceurs. Is it ,oJ 

Mr. Naziruddin Ahmad: );'0. Sir. Thi, refers to the Dominion Legislature 
and not to the Dominion Government. As I have explained. I do not des're 
the House to ;lCCCl't my Rlllendment-I rather desire it, to reject it, that is to 
say, to stiek to the draft as it is. There are anomalies in some other rlaces to 
which T shall refer later on. 

JIr. Speaker: Then there is no question of putting the amendment. 

Kr. Naziruddin Ahmad: Sir, I also made a point regarding the word 
'Director'. 

JIr. Speaker: A note of it has been l!",de for the printer. 
JIr. Nazlruddin Ahmad: It is not a printing mist,ake; it appears in all th.., 

drafts. 

Sir. "1 shall mO\'e the next amendment. J mO\'e: 
"That in sub-clause (3) of clause 4 of the Bm, fot' the words 'any ~  in the appointment 

of a ~ the words 'any appointmpnt or {'ont·inllsnce in uffice of a member ('ontrary to-
sub-section (2)" be 6ubstitutE"d, and the word 'therpof', occurring at the end be omitted:' 

• \V.ith rcgnrd to the first part of the amendment J suhmit that. the arnel1llmcnt 
is lIlore spMific: the Bill clause is not 80 specific. There are two point •. firstly 
of a member being appoint€d and "<'condly his continuance ill of&ee. So far 
as the appointment is concerned there is sub-section (2). The direct statement 
would be that if n~  appointment is made or again if a member 'continues' 
contrary to sub-sectio.n (2). ~n then the proceedings, or the act'on ~  

by the member, will not he yitinted. 

With regard to the second part of the amendment I snbmit that thl' word 
'thereof' is absolutely nn ~ ~ . '11ember' has heen defined to he <l mem-
ber of the Corporation. 'l\f,'mher' here means 11 member of the Corporation. 
'l\Jmnher' alon/:' i .. quitf' n ~  h(>ellt)se it 11a-. heen flccl1rntely Awl ~  

defined. -So this word has to be deleted, 

Kr, Speaker: What is thp reaction of the Honourable Minister. J would 
like him to consid"er t.his question ~  n . n n ~ . in office. 

. Shrllt. Santhanam: Sir, T do lint think it is proper. Supp,)se tlw Corpora· 
tIon has corne to a decision. \Vhethel' it is valid 01' not n ~ UIlO" eire.nm-
stanees. We e,ml1ot "1." thnt it ,hall hf' I'alid for all time eYen though it· nilS 
beell ~ act.llaIl3'. The word 'continuance' \1'i11 not he proper. ' 

The Honourable- Shri N. V. Gadgil: Sir, T nm not willing t.o nc-cert ~  

nmendment of the Honomuhle Memher. 

JIr. ~  Then T shall put clause 4, as amended. 

Prof. Shibban La! Sa.kSena (P. P.: Geneml): Sir, there is nn amE·udmelit. 
to this clause by me of which T have given notice in the morning. 
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:Hr, Speaker: 1. have got something very long just now. The Honourable 
Member is rather late in giving his amendment. Has He given notil'tl to the 
Honourable Minister about it? 

'!'he Honourable Shri N. V. Gadgil: Sir, it, is impossible to grasp the impli. 
cations of such a long amendlne.nt at such short notice. 
:Hr. Speaker: For the benefit of all Members I might repeat that, generally 

speaking, I shall not be inclined to waiye notice at the last minute unless the 
amendments are substantially agreed to by the House. That is the position. 
'],he Honourable Member gave notice of his amendment alter the seRsion began 
today. I am afraid I should not give my consent to the wai"ing of notiee in 
this case. 
Prof. Shibban Lal Saksena: Sir, I am sorry for the delay in giving notice. 

It happened because yesterday was Sunday and I could not give notice ~ .  

day. I am sorry for it. There are two or three points in this 'miendment 
which I would suggest to the Honourable Minister to accept and incorporate 
in the Bill. In my speech the other day I made some suggestions particularly 
with reference to the Tennessee Valley Act. There were three points spedally. 
In the first place there should be some rotation and term among members. 
If T. V. A. has continued for the last 15 years I think the Damodar VallbY 
Corporation may continue for quite a long time. There must be a suitable 
provision for appointinl! members and for ~ n  them on ~  rotation. I 
therefore suggest that there should be a nine year term and threc member" 
shoulcl be appointed for thref' , six and nine yenrs respectively. 

The second point was that the term 'Financial Adviser' should go and £01' 
that the word 'Treasurer' should be subst.ituted. The Honourable Minister 
has promised that the three men he would appoint would he men of grcat 
merit. Then you must trust them. In view of that a seprate Financial Advi,;;:r 
appointed by the Central Government will onlv detract from its autonomous 
working. I therefore want the Honourable Minister to consider this point. 
The third point was this that the members should take an oath before 

faking up their office. The Honourable Minister said that when thes3 members 
are appointed by him he will not interfere with them and said there 0~  

even be a separate Ministry for that purpose. Tf he realizes that the' n~  

of the work is such as to warrant even a separate Ministry. then th"se men 
before taking charge should take an oath as is done by the T. V. A. 

I have sugll"ested these three points and T hope the Honollrnble ::\fin;ster 
v,'ilI take note of them and, if possible, accepll tliem. 
:Hr. Speaker: The Question ~  

"That clanse 4, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 4, as amended, was added to the mIl. 

:Hr. Nuiruddln Ahmad: Air, I move: 
"That in sub-claose (lJ of clause 5 of the BilL for the words 'member of the Corporation', 

the word ~ . be !uhf'tituted and for the words ~  dpyotE-tm.. whole of hir!. hme to 
the affairs of the n~ J the words f.\1hall be a wholf' timE" servant of the Corporation'. be 
substituted. .. ~ 

The Honourable Shri N. V. 'GadgU: Sir, I accept the amendment. 
:Hr. Spea.k&r: The question is: 
"That in sub·clau .. (1) of clause 5 of the Bill, for the words 'memher of thG Corporation', 

the word 'memb<>r', b. substituted and for the words 'shall' devote the whole of hi. t.ime to 
the affa.irs of the Corporation'. the ~ 'shall he a. whole t.ime len'ant of the Corporation', be 
suhRtituted. " 
The motion was ad-opted. 
Mr. Speaker: As r have already said I do not ~ 0  to waive notice in 

the case of the amendment of the Honourable Member, Prof.. Shibbanlal 
Saksena, but he might speak on it. 
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Prof. Shibb&n La! Saksena: I hay" tried to include here n ~ n  01 
labour for the labour employed by the Corporation. 1 wish I were allowed 
w move the amendment as it. is of a very important nature. But I will make 
my submissions and if the Honourable .Miuister is agreeable he may include 
6he provisions. Thp.Honourable llinister himself promised that all thu 
measures brought about by the Legislature wili apply to them. But as (,he 
~  stands, they do l}>;)t apply. They "re only meant for certain n ~ . 
F or example, the Maternitv Benefit Act is meant for certain industries. l'limi· 
lady the State Imurance "Bill is also ~ n  for some particular industry; 30 
also the Minimum Wages Bill. What I ha\·e said iu my amendment ~  

"All contracts to which the Corporation is a party and which require the employment of 
labc..url"'rs. and mechanics ill the constrnC'tion, alteration. mailltenauee, or repair of buildings, 
aams. locks. or other projects shall contain a pro\'islon that the minimum rates of wages ~ .  
be det#I'11Iined in accordance with the ~ n  ::If the Minimum ~ .  Bill ..... 

Shri Xhurshed Lal (F.P,: General): On a point of order, Sir, The HonourfL-
ble Member not having been allowed to move his amendment, can he go on 
with ie) I submit that all that Y"e have now before the House i, the ~  

HS it is. Either we pass it or reject it. The Honourable Member cannot go 
on referring to his amendment, I think. 

Mr. Speaker: The position is this. Though the Honourable Member is not 
permittt'd to moye his aml'ndment. I think it is perfectly competent for him 
to say n, to what he would ll<1ve wished in place of the particular clau,;e. He 
is not moving any amendment as such. but he ~  give the substUl;ce of it 
rather than read it. The difficulty was creakd beeause he began reading it. 

Prof. Shibban La! Saksena: 1 only want to emphasize in regard to labour 
employed by the Corporat'on that th<' minimum rates of wages shall be deter·· 
miner! in accordance witll the provisions of the ?lIinimum \Y Hges Bill. and jUt) 
regllrtl shall be given to those rates wh,,,h L:1\'e bePll securer! for work of !1 
similar natme through collective agreelllent by representatives of ullploY,TS 
and employees in industrial concerns in the yicinity. \Yhen "ueh work is done 
directly by the Corporation. tilt' sank rat"s of wages shall be pa:d by it. 
T3enefits of nil Central and Provincinl leg:slation undertaken by them in tilt 
interests of labour and particulurly of the Stn te Insurance Bill against sickness. 
accident and maternity shall he applicahle to all labour engaged in the work of 
the Corporation. 

i:-lir. T think the Honourable :\Iinister think. that thtSe will apply autom:1ti-
cally. but if he reads the Bill carefully he will find that the arove prnvis;ons 
apply only to certain e1asses of labour and do not automatically ~  to this 
labour. As the intention is that these benefieial measures should a.[so ap!';." 
to labour employed by the Corporation, I think he should make some amend-
ment. 'The Honourable Minister soid that. these beneficial measures .hail 
apply t-o labour employed hy the Corporation. The Minimum "'Tages Bill 
is related to twelve industries. It will not automatically apuly to laboLlr 
employed in ~ Corporation. Similar ~ the case with the Maternit.y A ~. 

They will apply only to those people who are in the industrial concerns Olnd 
they ·will not therefore apply to labour in the Corporation. As I pointed :lUt 
the other day, the American law made speeinl mention of those f,lets in their 
legislat·on, !lnd 1 feel if he accepts at 1eost the last three clauses of my amend· 
ment---of.course I am not moving it-it will improye the Bill and it will serve 
the Tl1IrpOse we have in view. I would request the Honournble Minister t-o 
include the above in the provisions. 

Shri Zalpal Singh: Professor Saksena has made <Jertain remRrks in ~~  
to the ki:,d of treatment he would like for workers who would be employ"d 
at least, 1ll the construction period of the dam, because, after that, anyone 
who would be employed would be more or less on a permanent basis. r 
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would suggest that this project offers Goverument lin opportunity to irllplemeuL 
something which it has been preaching for ~  The Whitley COllUlli"8ion 
recommended the abolition of indirect employment, Then callie the Hry 
famous Dr. Rajendra Prasad Committee .... 

, JIr. Speaker: Order order. I am afraid the Honourable Member's remarks 
will be.outside the scope of the present motion before the House. The' learned 
professor who wished to move an amendment wanted to include all that he :uci 
suggested in his amendment, but ~  the amendment is not bpl",.e .the HUll''', 
no ot·her member can be permitted to have a 8ay on the subject muttH of his 
amendment. I only permitted him to have his say because he want"d to la,Y 
before the Honourable Minister the particular point of view which he "holl!'] 
take into consideration, particularlv in view of the amendment which be' !-wd 
tabled and of which I was n ~ to waive notice. The cla\lse ;s re;tl'ieteti 
only to members of the Corporation and the conditions of their sen-ice. The 
general labour problem is not covered by this clause. 

Shri Jaipal Singh: As far as I can see, labour which should be ~  
during the construction period of the dam is not covered. I was jll,t wo",lcrng 
whether· a case had not been made for an assurance by the Honourable ;.Ifinisti:r 
that Government would endeavour to have the very best condition;; 0; ,;"\'\';('f>. 

:Hr, Speaker: The point may be illlPortant, but it is entirely irrele\'l1llt so ~  
as the present motion before the House is concerned. The motion hefore ':he 
House is "that clause 5 stand part of the Bill ", and clause 5 speah of nl·'mher,.. 
of the Corporation and says that every member of the Corpomtion shall nevNc 
the whole of his time to the affail"!' of the Corporation. Therefore any a:scll'-

"sion about labour would he out of place here. 
The question is: 

"That clanse 5, a. amended, .tand part of the Bill." 
The motion was adopt-ed. 
Clause 5, as amended, was added to the Bill. ,. 
Dr. P. S. Desh.mukh (C. P. and Berar: General): I do not wish to :110V" 

my amendment. bnt I would like to say that the structure of >111 these three 
clauses is frightfully unsystematic and it appears reaH.v to be right in the wo.,'1 
J had ~ . But as I see there is 'no chance of my amenument being 
accepted, I do not propose to move it. Yet I want to put one question to t·be 
Honourable Minister. At least to my rea'ling. there is nothing to sho,,- wheth",. 
t.he Secretary or the Financial Adviser are going t.o be members of the ('{)rpora-
tion. The Secretary is said to he the chief executive ~  of tbe (\)r[,oration. 
If it is possible for the Honourable l\Iinister to clarify the point, 1 w(ll;',l be 
grateful. , 

:Hr. Speaker: That he would do after the amendments are moved. 
:Mr. lfaziruddin Ahmad: I beg to move: ,. 
"That in sub-clau.. (1) of clause 6, of the Bill, for the word 'secretary', the word 

'Secretary', be suhatituted and for the words 'financial advist:r', the words 'FinAncial .. . ~  
he substituted. n 

The department has attempted to belittle the Secretary and the n ~  
Adviser by using small lett",rs. 

Shri K. Santhanam: On a point of order, Sir. As ~ thing iR 'rpcllrring, 
I think We ~  have vOllr rllling as to whether such amendments "OIlle aR 
part of the legislative work. 1 think it is a sort of mechanical wor;, ",;t·h 
which we nre not· concerned. I wOllld like to have your ruling, Sir.' 

1Ir. lfuiruddin Ahmad: Mav T submit with great respect that the qlle.tioa 
would depend on the merits of the ameIl<lment? 'fhe fnct that these ~ n  
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were not made in the House before, is due to one simple reason thilt "!leli 
mistakes never occurred in our l'revious exper:ence. These misblkes are occur-
ring only now. The question is whether we "hould be permitted to moy" 
amendm'ents. This is the 1'Iace where we ha \'e amended. These things call1lOl 
be done outside the House. You will be pleased to notice that in sub-sectIOn 
(1) the "'ord "8ecretary" begins with a slllall letter, but in sub-sectioll (2) of 
the 'lUlle clause it begins with a cupital letter. These are obvious llIistakes. 
A liWe discussion will disclose a large number of mistakes. 1 really wantea 
to correet tjJem and 1 do not know how they could b" corrected except by th;, 
vote of this' House. These have come forlllaliv before the Houge and we are 
passing the Bill as it is. So I submit the ~  of order is absolntdy wrong. 

Mr. Speaker: \Vhether one calls it a point of order or not is Ilot very 
materi .. !. I am of the view that these are, re,llly spe"king, printer's mistake,,: 
but it is just possible to imagine that sometimes big alld sllIall letters ~  make 
a difference. So every amendment will have to be decided on its own l:le-'ts: 
hut for the most l'urt, these appear to be ~  to be corrected laler :>". 
They "hould not be tbe subjeet matter of amendments. I might also ,'xpreos 
one fear that whell all these amendments are carried out and the Dill. as 
amended with big and small s, f and a, goes to the priuter, it is just-po,;sio;e 
that he lJJay commit. the old mistakes and there would he no end. I appreciate 
the Honourable :Member's anxiety or d':sire to haw the B,lI liS eorrectly put 
Oll paper as possible. The best course wou!d be to hand over these suggestions 
to the araftsllHlI1 who will see to them lit the tilIle of printing that these 
mistld,es do not recur. I think ·that would be the [,"st ,;olution. It ,,-:11 S3ve 
the time of the House also. 

Mr. Nulruddin Ahmad: Sir, the difficu'ty is that I ean"ot n~  the 
feeling that these are all printer's mistakes. Printers do make Jll:stake.s uut 

these are the mistakes llccepted by til<' ~ n . The Depart· 
3 P-ll. ment haye got to see the proofs and satisfy themseln's as regard, 

the accuracy of the final copy. But here the pr'nter's mistakes 
ha"e been accepted as the correct version ~  the offit'". Th,' Dill should be 
~  in form. In the Select Committee stnge I ga "e notice of a large !lum-
ber of Rmendments. I do not desire to say what hnpp.ned thel'!' but we find 
that while some corrections have been ml,ae, there are still other mistakes. 
I submit when the Select Committee introduces n correction, that eorrection 
should be specially looked into by the proof-reader. That has not been done 
here. Can we flog the printer who is not before this House, whom we cannot 
hoh] resl'onsible for any mistakes" He is liable to commit mi,.takes but now 
the mistakes are those of the Department Hnd are now pnrt of the Bill. 

K:. Spea.k&r: Then we will leave it to the Department. 
Mr. Nulrudd1n Ahmad: Can a mistake be corrected outside the House? 
lIr. Speaker: Yes, I have no doubt. Suppose a word is mis-spelt; what 

shall we do? ~  we again oome back to the House? Obviously we are not 
going t.o come to the House for that purpose. But when the ~  of the Blli 
fg filiallv sent to the Governor-General for hi, assent·. if there are RnV mistakes 
of com;nas, mistakes of spellings or of small or big letters. I do' get j;hem 
correct.cd; I corrpct them anit initial the correct-ions and send the "onv to the 
Governor-General. These are obvious mistakes for whioh no motion is necessary 
before the °House. 

lIr. lful1'Udd1n Ahmad: Who is n ~  for these mista.kes? 

llr. Speaker: 'Somebody; if not the print€r. the Department-not the ~

lature. So I do not think we need have these amendments at all. 

Now. Prof. Shibban Lai Saksena has ~ notice of amendments to clause 
6, 7 and 8, they are all out of order. 
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Prof. Shibban LaJ. Saksena: They are all of a conse'luential nature. I do 
not want to speak on them. 

:Mr. Speaker: The question is: 
"That clause 6, stand part oi the Bill." 
The motion was adopt.ed. 
Clause 6 was added to the Bill. 
:Mr Naziruddin Ahmad: Tn clause 'j also my amendllJents are similar 10 

those i have referred t.() in the last clause. Simiiar mistakes appear here also. 
:Mr. Speaker: This amendment is disposed of by what I have said hefore. 
:Mr. Naziruddin Ahmad: But I wish to mention so t.hat notice may he tUJ;c-ll 

of it. 
:Mr. Speaker: It will go t.() the Department. 
Dr. P. S. Deshmukh: Sir, I ,,'anted to put II question to the Honourable 

:Minister. I want to know whf'ther the SecretaT;\' or the Financial Adv:ser Or 
both of them would be Members of t.he Corporation, and as to why there is no 

~ n so far as this point is concerned. 
The Honoura.ble Shri N. V. 'G:adgil: They cannot be, ~  it is clear.ly 

stat-ed in clause 4 that "The Corporation shall consist of a ~ n a:1d two 
other members. . . . .. 

Prof. Shibban Lal Saksena.: Sir, I hnve a suggestion to make. Clause 7 
deals with oonditions of service of officers and servants. Mav I ask the 
Honourable Minist-er whether he would not think it proper if ~ n  of 

~  for labour were also introduced here, so as to ensure the applicat'on 
of labour conditions t<:. workers engaged by the Corporation? 
~9 Honourable Shri N. V. Gadgil: The Honourable Member was absent 

when I replied to the general debate; if he had been present he would have 
found the right answer there. 

Prof. Shibban LaJ. Sa.ksena: I was there. 
:Mr. Speaker: He will not be permitted to repeat it; repetition is not permi1,o. 

ted in'this House. 
The question is: 
"That clause 7, stand part of the Bill." 
The motion was adopted. 
Clause 7 was added t<:. the Bill. 

Kr. Naziruddin .Ahmad: Sir, in clnuse 8 there are some mistakes-not some 
but a variety of mistakes have been committed. The word "Financial" ~~ 
with a capital let·ter and "adviser" with a small letter. Probably ~ 
is laid on finance and not on the advice. 

:Mr. Spea.ker: The question is: 
"That clause 8, stand part of the Bill." 

The motion was adopted. . 
Clause 8 was added to the Bill. 
lIr. Jraziruddin Ahmad: Sir, I move: 
~T  in clause 9, of the Bill. the comma after the word 'partner', be omitted ~n  for t),e 

word 'agents', the word 'agent', be snhslittved and a cnmma bE: Inserted thereafter." 
'With regard to the comma.s they are perhaps too insignificant to be agreeJ 

to hy t,he Honourable Minillter hut with regard to the word "agents" t think 
the$ingular is the prope.r expression. Sir, I move. 

The Honourable Shri Jr. V. GadgU: Sir, I am going to accept it. 



• DAMODAR VALLEY CORPORATION BILL 

:Mr. Speaker: The question is: 
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"That in clause g, of the Bill, the comma after the word 'partner', be omitted and for tho 
word 'agents', th. word 'agent', be substituted and a comma be inserted thereafter." 

The motion was adopted. 
Kr. Speaker: The question is: 
"That claus. 9, as amended, stand part of the Bill." 
The motion w&) a.do;:>Led 
Clause g, as amended, was added to the Bill. 

Kr. Nazituddin Ahmad: Sir, I move: 
'·Tha.t in clause 10 of the Bill, for the words 'Subject W any' rules made under ~ 55 

the Corporation may' J the words 'The Corporation ma.y in the prescribed manner' 00 
6ub6tituLed, and the words 'from time to limf" be omitt.ed." 

Sir, \vith regard to the first part of the amendment, the word "prescribed" 
hus been defined in the Bill. Instead of using the word in the defined seDSe 
which would 1'3Ye made the matter simpler, the detinition has been given up 
and an elaborate statement is atten!l'ted to be made. I submit, if we say that 
"the Corporation may in the ~  manner" do certain things, that is 
'1n::," 8110tlb'h. \\'hut i, the use or utility of a detinition if we do not ut1ise that 
detinition? 

Wit,h regard to the next part of the amendment, the deletion of the word& 
"from time to time", they are unnecessary because whenever a power is giYenT 

according to the General Clauses Act it is implied that the power can be exer· 
cised bv the authoritv 'from time to time as occasion arises'. The House ha& 
already" accepted ~ principle in 'previous legislation. I submit both ~  
f1meudmenb should be accepted, Rir, I move. 

Mr. Spea.ker: Amendment moved: 
"That in cl .. .~ 10 cf the Bill, for the wOl'ds 'SUbject to ant rules made under section 58 

the Corpora.tion may'. the words 'The Corporation ma.y in tl}e prescribed manner' be 
substituted, and th. words 'from time W time' be omitted." 

The Honourable Shri N. V. Gadgil: I do not accept it . 
• Jfr. Speaker: Does the Honourable Member wish to have his am!!nnmellt 

put to the House? 
Mr. Nazlruddin.Ahm&d: Sir, I consider it important and would like it to 

be put to tJ. House. 
]l[r. Speaker: The quest,ion is: 
"That in olause 10 of the BiB. for the words ·Subjeet. to any ~  made under section 58 

the Corpora.tion may', the words 'The- Corporation may in the prescribed manner' bfJ 
~  and t.he word. 'from time t<> time' be omitt,,:l." 

The IT'otion was negatived. 
Kr. Nazlruddin Ahmad: Sir, I beg to move: 
"Th .. t. in c1au •• l{) of tbe Bill, tb. words 'in part.icula}". and the words the purpese of', 

be OQ:litted.·' 
), submit, Sir, that these words are unnecessary. 
Kr. Speaker: • This is more or less a verbal amendment. Sl) I aID not 

putting it. 
The' quest.ion is: 
"That Clause 10 stand part of th. Bill." 
The motion waR adopted, 
Clause 10 was added to the Bill. 
Kr. NaZiruddin Ahma.d: Sir, I beg to move: 
"That in sub·clao .. (1) of clause 11 of the Bill, the n n~ be added at tbe end: 

tand may by simpar notification extend or modify such limits' ... 
Sir, the clause lays dov.'Il that the Cent.Tlt! Government "shall, by notifi-

cation in the official Gazette, specify the limits of the IMlmodar Valley." The 
t\m.endmpnt seeks to lay down that the Central Government mav, by notifica. 
tlo'O. Il:ltofllld or modify the limits. The principle of e:rereising -a power from 
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time to time does not strictly up ply to a ease like th:s. Th
ut;5 why this 

.shoilld be made clear in the text. ~  I submit tb .. t the power of the Central 

.Government to modify the limits shoull be specifically mentio
ned. 

Xr. Speaker: AlIIendmeu t lIloved: 

"That in, clause (1) d clau.. 11 of the Hill, t"e follo
wing be added at tbe end: 

~  may by Blmila.r notiJ:H.:atiQn extJ'!nu or modify such limits'.
·· 

The Honourable Shri N. V. Gadgil: 1 do not accept the amennment.. for 

the simple reason that the boundaries must be taken once 
Bnd for all. A, 

regards extendmg any of tilt' function;; of the Corpomtion. 
slJeciul provi6ion 

is made in ~  b-clause (2). 
lIr. Na.ziruddin Ahmad: It is extending the area, not the

 fuuetit)llS. 

My amendment seeks to establish the right of the Central Goverl
lllleut ~  

-extend or modify the geographical limits, not the power or fun
ctions. 

Hr. Speaker: Is the Honourable Member unxiolls to have the v
Ole of the 

House 011 his amendment? 

](I. Naziruddin Ahmad: Yes. Sir. 

](I. Speaker: The question is: 

"That in sub-clause (1) of clause 11 oi the Bill, the fol
lowing: be added at the end: 

"'and may uy 5imilar notificatioL. ext.enJ or modify such limit.s'," 

'rhF motion was negatived. 

Hr. Na.zirUddin Ahmad: Sir, I beg to move: 

'!That in sub·clause ~  oi clause 11 of the Bit!, the comma. after the words 'Go\'ernm(':J
.i 

may' be omitted." 

I submit th&t this comma impedes rather thun helps_ 

Mr. Speaker: This point ~ be noted. :S-"xt amendment. 

](I. Nazil'uddin Ahmad: I beg to Il\ove: 

"That in suh-clause (3) of clause 11 of the Bill, for the wo
rds 'provincia.l Go,,'ernmenL,', 

ahe words 'Provincial Governments', be substituted." 

Hr. Speaker: This is small letter to capital letter suggestion. 

We HJay pagR this over and go to the next amendment. 

Kr. Na.zlTnddin Ahmad: I beg to move: 

"That in sub-clauae (3) of clau .. 11, of tb. BiU, for the word
. 'snch otber ar .... , tbe words 

"'auch other areas' be ~ .  

I submit, Sir, the word "areas" would be more appropriate to
 the text. 

liT. Speaker: Amendment moved: 
"That in sub-claus. (3) of cla.use 11, 01 tbe Bill, lor the word. 

'Buch other .. rea', the word. 

"'such other areas' be substituted." 

The Honourable Shri lI. V. GadgIl: Sir, I cannot accept it 

J(r. Speaker: Shall I take the vote of the House ~ 

Kr. NazirUddin Ahmad: Yes, Sir. Let it go 011 record. 

lIr. Speaker: The question is: 
~ T .  in ~  (3) of clause 11, of the Bill, for the words 'such other area', 

the words 

""such other areas' be 8ubatituted." 

'The motion was negatived. 
Mr. Nazirllddin Allm&d: Sir, I beg to move: 

"That in sub·clause (3) of clause 11, of the nill. ,fter the w
ord. 'so specified', the wordA 

-6together with the area comprised in the Damodar Valley" b
e inserted." 

Sir. there is 0. distinction between the area ~ the Damodar Valley flI1,l it, 

ere." (of 0T"·l'at'on. The two lire ~ n . So the inclusion of these words 

would he npceR.arv to make the nwaning dear. 

'!'he Honourable Shrl"lI. V. Gadgil: I cannot accept it, Sir. 

-,. lIaziTuddin A11m&d: I do not press. I sball go on to th" nelft I1mA"a-

mE-nt. 
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Kr. Speaker: :aut that is on:y a suggestion fQr correction. 
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JIr. 5azirudcUn Ahmad: All the same. Sir. I think it ia better to explaiu 
it. 

I beg to move: 
"That in sub·clause (3) of clause 11 of the Bill, the inverted commas before the word 'the' 

be omitted) and inverted commas be inserted before the word 'area'.". 
The Honourable Shri 5. V. G&dgU: Sir, I accept it. 
Mr. Speaker: The question is: 

"Tbat in sm.-clause (3) of clause 11 of the Bill, the inverted commas before the word 
'the' be omitted, and inverted commas be inserted before the word 'area'." 

The motion was adopted. 
Mr. Speaker: The question is: 

"That "clause 11, as amended, stand part of the Bill." 
The motion was adopted. 
Clause II, as amended was added to the BilL 
Prof. X. T. Shah: Sir, I beg to move: 
"That in part (b) of clause 12, of the Bill, the following be 'added at tbe end: 

'as well as for the establishment and development of industrial enterprises, and social 
services which will facilitate the utilisation of the electrical energy produced'." 

The object of my amendm\!Dt is to secure means for the fullest utilii;ation of 
th" energ:, that may be produced. I have voiced an apprehension this morn-. 
bg regarding the possibility of bulk generation of power on a. large scale, which 
(hi;; project is bound to produce. and yet, mny not haye sufficient channels of 
utilisation for the same. By enabling the CorPQration-BS r seek to do by 
this amendment-to develop and establish industrial enterprises as weI! as 
Rocial services which will consume more and more electrical energy, I am 
trying tQ relieve the Corporation of the allxiety of having too IIluch power 
accumulated without being used Bnd also promote the economic development 
and socia.l enlightenment of the regions concerned. 

I hope ~  would be no objection on the part of -the Honourable Minister 
to 'hgi-ee to tliis suggestion and accept the amendment. 

Kr. Speaker: Amendment moved: 
"Tbat in part (b) of clause 12, of the Bill, lhe following be added at the end: 

'as well as for the establishment and de"elopment of industrial enterprises, and social 
services which will facilitate the utilisation of the electrical energy produced'. I> 

I do not know why the Honourable Member wants the word 'for' The 
dause will read: The functions of the Corporation sh'all be the promotion and 
operation of schemeR for the generation, transmission and distribution of elec· 
trical energy, both hydro-electric and thennal as well as the establishment and 
development etc .. Therefore 'for' seems to be unnecessary. 

Prof. X. T. Shah: It seems so. 
'l'he Honourable Shr1 5. V. Gadgil: I oppose it, because whatever is done 

comes under c1aute (f) of olause 12: The promotion of public health and the 
agricultural. industrial, economic and general well·being in the Dnmodar 
Valley and ito area of operation. Therefore it is not n ~ . 

Prof. X. T. Shah: In view of the .eIllarks made ~  the honourable the 
mini.tlll, I heg leave of the House tQ withdraw the amendment. 

JIr. Speaker: Has the Honourable Member leave of the HOl,lse to withdraw 
his amendment? 

The amendment wal!, by leave of the Assembly, withdrawn. 
Prof. X. T. Shah: Sir, I beg to move: . 
"That in part (c) of clao .. 12 of the Bill, for the word 'control', the word 'prevention', be 

lubetitnted . ., , 
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Sir, th" operative terms are the promotion and operatien of schemes 1I. 
flood control. It looks as though the JL0d is there and we will control the the 
coming and the moving of the flood. It therefore seems to bernther inappro. 
priate. The R',hemes are for pre\'entiug the very occurrence of the flood by 
cutting channels or diverting \vaters into the il'rigntioll canals or for opening 
the reservoir. I think it would be better to stop the occurrence of the flood 
ruther than assume thut flood has ocenrred owl we ,,·ilI control it-. It is 
quit .. a verbal amendment as I conceive it and 1 trust the sense of it would com-
mend itse1£ to the Honourable ~ n . 

Mr. Speaker: Amendment moved: 
"That in part ic) of clause 12, of the Bill, for the word 'tonuol', the word 'prevention', be 

substituted. " 

'The Honourable Shri N, V, Gadg!l: I cannot accept ~  ~ nobedy 
call prAvent tll" flood: All that one can as a human being do is to ilontrol it 
as far as possible. 

Prof. X, T. Shah: I beg leave oithe House ~  withdraw the amendment 
Mr. Speaker: Has ~ Honourable Member leave of the House to withdraw 

his anwndmclltf 
The amendment was, by leave of the Assembly, withdrawn. 
Mr. Naziruddin Ahmad: Sir, I beg to move: 
"That in part (e) Of clause 12 of the Bill, for the word 'Hooghly', the words 'Hooghly 
~ ~ be substituted. U 

~ ~ . Amendment ~  
"That in fnut (e) .of . ~  12 of the BiU, for the word ~  the words 'Hooghly 

river', be substituted. n 

The Honourable Shri N, V, Gadgil: I am under a solemll ~  to 
accept it, Sir. 

Mr, Speaker: The question is: 
"That in paIt (e) of clause 12 of the Bill, for the word 'Hooghly', the word. 'Hooghly 

river'. ~ substituted." 
The motion was adopted. 
Shri X, Santhanam: Sir, I beg to move: 

"ThaL in part (d) of cl.use 12, of the Bill, the words 'and channel., if any', be added 
at- the end." 

I wanl, to drop the word 'the' which is unnecessary and simply the words 
·a.nd channels, if any' be added at the end. 

Mr. Speaker. Amendment moved: 
"That in part (d) of clause 12, of the Bill, the words 'and channels, if .ny', be . ~  

at the end." 
The Honourable Shrilf. V. GadgIl: I accept the amendment. 
Mr. Speaker: The question is: 
"That in part (d) of clanse 12, of the Bill, the words 'and ehanno.ls', if any', be added 

at the end." 

The motion was adopted. 
Pand.it Hlrday IIath Kunzru (U.P.:.General): Mr. Speaker, Sir I move: 
"That in c1au •• 12 of the Bill, after p.rt (b), the following new parts (e) and fdf be 

inserted and the existing PaI't. (e), (d), (e) and. (f) be renumbered as (e), (i), (g) and Ihl 
~  : 

'(c) the promotion -of scheme foJ' the· nr:.e of cl('ctric n ~  fOl' agricultnral, ~  
and industrial purposes, Rnd or rp.!earch in ~ n theret.o' 9~ n "dth 
such ageociBH a:s may be Imitable. 

~ 

ijtbe .tudy of hydr.od:,namie "r:'d other ~ arising out of it. "olivilie. an,} 
research in relatIOn thereto m co·ope-ratiort WIth otbel' appropriate -~  .. 
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. Sir, elause ~ of the Bill as amended by the Select Committee may seem 
wide enough to Include the point which I am raising in the amendment -that I 
have moved. As ~  clause confers power on the Corporation to promote the 
llldustrlSl, economlC and general well being of the people in the Damodar 
Valley, this power is undoubtedly very general and the words 'towards well 
bemg' ~  been very widely interpreted by the Teullil8see Valley Authority. 
In fact It has carried on a number of activities under the protection of these 
words, though they were not speeifica.!ly authorised ill the Act which constituted 
it. But I did not want to leave the matter so "ague. The liMiter is important 
and I therefpre want t.he clause to bring it out clearly so that-it muy be manifest 
tt) tht, (}'j\"t.'l"JlllIl'llt n ~  10 tLe fluth(jrity tlwt \\-i11 CHl'l'y out tIle purposes ot the 
Bill whut one of their fuudamental purposes is to be. .\gain, Sir. -'t ~

be held that c!allse 21 renders the insertion of my n ~  superfluous. 
Clanse. 21 (1) (a) authorises the Corporation to CulTY on "68earch for lIcili,-
ill!! lhe \\"atel'",(->IE'C'tri<:a: n~  ana other projects in" thc' most eeonOlnical 
lll,l!ll1eT for tIl', lrHlXirnll11l deVf'lopn",nt of the DHlIlor1nr Yallev. Xow. here this 

~ undoubte<liy relates to research in connection ~  the utilizlltion 
.. I' dedrica! c"lCrKY. 'But r "'rmdered, Sir. wh"thcl' unless clause 12 which 
rlcals with tl1(' POWf'TS of the Corporation and to which all other ~ must 
be regarded as subject was wide enough, the Corporation will be UMble to carry 
on these functions. 

I thought that something should be inserted in clause 12, which is the 
governing clause in order to enable the Corporation to exercise certain powers. 
Again, Sir, the language of this sub-clause seemed t.() me a little vague and I 
wanted to emphasise the study of ~ n  problems. I have moved my 
~ n  in order to achieve this purpose. 1 hope, therefore. thilt it 
will prove acceptable to Government. 

:Mr. Speaker. Amendment moved: 

"That in dause 12 of the Bill, after part (b), thi' following new parts (0) and (d) b. 
inserted .and the exist.ing parts (0). (<1), (e) and (f) be renumbered as (0), (f). (g) and (h) 
respectively ; 

'(e) the promotion of scheme for the use of eledric energy for agricultural, domestic 
and industrial purposes, and of research in relation thereto in co-opera.tion with 
such agencies as may be suitable, 

(d) the stud,. of ~n  and other problems arising out of its acth-ities and 
J,'eseal'ch in relation thereto in co-ope-ration with other appropriate agencies'." 

The Honourable Shri N. V. Gadgll: Sir. I _appreciate the anxiety of mv 
Honourable friend Pandit H. N. Kunzru, but all t·he things be has nl(mt'oned 
in the amendment are already covered by sub-clauses (b) and (f) of rIa use 12. 
As regards the portion that, relates to the study of hydrodynamic and other 
problems, I respectfully invit:e his ~ n~ n to clause 21 which ~  down. that 
the "Corporation, may es11abhsh. mamtall;l and oJlerate lab?ratones, experrmel1-
til: and research stations and furrns for conductmg expenmeuts and resE'Srch 
for utilising the water. electrical energy and other products in the most 
eeonomical mannet" and for the maximum development of .the Damodar 
Valley," I also promise my Honourable ~ n  ~A~ . if litter we find that the 
object he has in view is not co.vered by thls provlSl?n. ~  shall make full ~  
nllr rule-making powers to proVIde for what he has m vIew. I, therefore, call-
not accept his amendment. 
Prof. X. T. Shah: Sir, my amendment is very nearly similar and I t.hink 

HII1(. whatever fatc befalls ·the amendment jllRt nOw moved hy Ill\, Hnn<)Urahle 
hienr! PI1TIr\it KllllZrH will bdnll mint'. May r therefore, take· t-ilis npn'll'lt'n;i'-
t,o ~  fl, few obserVtltions, pnrticulHrly nfter t.l'" Honourahle ~  hn< bep'1 
pleased to ........... ,......... • 
Mr. Speaker: If de likes, the Honourable Member may moy" his !truenj· 

lIlerlt at this stage so that. it m!l.y be discussed. 
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~ 1' .. ShAh: Sir, I beg to move: 
"That a.fter part (fl, of clau .. 12 of the Bill the' following new part (g) be added: 

'(g) organisation of study in all problems arising out of these functions of the Corpora-
tion, with .special reference to hydrodynamics, river navigation, water-supply for 
towns ana villages and epidemic disease, and promotion of l'esearch in the sante 
in co-operation with othet:. ill5titutions like universities and scientific bodies'. " 

Sir, while appreciating the n ~ made hy the Honourable Minister as 
regards the proYisio,ns already made both in this clause and in clause 21 of the 
Bill, I would like to point out that the object of this amendment is to lay parti-
cular emphasis on two aspects, namely, (1) the study of problems as they actual-

• ly have arisen, that is to say, aU things that may have passed but which may be 
offering some lessons to us for future guidance and (2) all possible trends-
research will be on those trends-that may be noticeable and in ~  with 
proper research in collaboration with other body similarly engaged, we may be ab:e 
t{) devise steps so that undersirable trends may not occur in future. Under 
the provision made in the Bill, the law seems to be content with authorising this 
Corporation by itself to maintain iaboratories to carry on study of the prob-
lems. So far as I can see there is nothing-unless they are provided b'y rules 
specifically made hereafter-t{) indicate that close collaboration will be insti· 
tut,ed and maintained with other bodies which are carrying on similar investiga-
tions or similar researches on problems that may be of the utmost importance. I 
have specifically mentioned three problems namely. hydrodynamics, river 
navigation and water-supply, and also the question of epidemic diseases whi"h 
are like:y t{) mise and may be quite peculiar to the region after the actual cons-
truction of irrigation channels, etc., have commenced. Now there are other 
parts of this country where not so much the immediate or the theoretical 
aspect of the questions is studied, as the practiaal aspect. I hope, Sir, this 
House will not look upon the theoretical side of the subject as so impractical as 
not to deserve any attention. A proper study of the scientific or theoretical side 
may help us in preventing serious disasters. It. is for this reason that I am 
emphasising in this amendment study of trends of possible lines of development, 
remedies. etc., which may be done by this body itself in its own laboratories, lr(l.l1 
itB own observation and experience as well as by other bodies similarly situated. 
The National Physical Laboratory which has been established or is going to be 
established will. I dare say, study this matter very seriously from the purely 
theoretical or scientific point of view. The Meteoro'ogical Station at Poon.l 
may also be considerably interested in these matters and there may be other 
universities or other scientific instit·utions which are also interested in a special 
study of these problems. A proper co-relation of the work of these institutions 
and that of the Corporation will be of considerable henefit to the development. 
and progress of n ~ . 

I trust, therefore, that the Honourable Minister will see the point of view 
that we are stressing and will see his way to accept it. 

Mr. Speaker. Amendment moved: 

"That after part (f), of claus. 12 of the Bill the following new part (,,) be added: 
'(g) organisation of study in aU problems arising out of these functions of the Corpclra-

tion, with BI=!ecial n ~ to . ~ n .  river ~ n  water-supply for 
towns and villages and epidemIC disease, and promotIon Of t"esearch in .the !lame 
in co-operation with other imtitution& like univetsities and scientific bodies'." 

[At this slage Mr. Speaker l1a.cated the Chair which was then occupied by 
Pandit ThakUT DaB Bhargava (one of the Panel of Chairmen)). 

'l"hil HOJ1OI11'ableSbrt lIf - V: Gadgil: Sir, my reply to this is the same as 
I gave to the amendment moved by my Honourable friend Pandit Kunzru. 
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~  regards fundamental research and co-ordination I may bring to the notice 
of Prof. Shah that there. is a big central irrigation research station at Rhadak· 
vasla a few miles away from Poona; it is the best of its kind. Another has been 
opened at Pundi near Madras, and there is a third research ~n in East Pun-
jab. t:ltudies of pl'oLleJlls speciall'y in hydro·d.nltllJlics aud other cognate matter. 
are discussed every year Ul the annual conferences ~ the' Genu'al Board 01 
Irrigation. There is this co·ordinating ugency already. But t{) load the entire 
burden of fundaIllelltnl research 011 " Gorporntiou which has for itt; object the 
development of a ptlfticular area is somewhat unfair. And to the extent that 
reseurch is necessury in any such organisation I wanl; to bring to the notice ot 
Prof. I:)hah ·that provision has already been made in clause 21. It is really not 
n ~  that there should be anything of the kind as suggested in the amend· 
ment, and I therefore oppose it. 
'Prof. Shibball Lal Salrsena: S'r, I also n~ noticE' of a similar amendment 

but th\.t. has been ruled out. I wish the Honourable Minister to give some more 
consideration to this. My Honourable friends Pandit Kunzru and Prof. Shah 
have Raid that they want to Rtress thisaspe('.t of the problem specially in con-
nection with the Damodar Valley Corporation. I know the Honourable Minis-
tpr is doing all he can all over the country in the various institutes. But we want 
that in this particular COl'poration whicb. will be entrusted with the welfare of 
50 lilkhs. of people and will cost 55 crores of rupees this research should be 
developed. Our n ~  is backward in industrial and scientific re8e!lrch ~  any 
amount of money spent upon it will be well speqt, specially when there.is 
80 much scope for it and 80 much extra staff a.vailable. When tbe· TY,.-\. Bill 
was before the Senat.e it was pointed out that the scheme would provide em-
ployment for large numbers of people. I think this present scheme of. ours 
also wiII .give employment to msuy people. 1. therefore request the HOllour. 
able Minister to accept the gist of the amendments tabled by Pandit Kunzru, 
Prof. Shah and myself in order to make the point explicit. He hRS said himself 
that he will do it under the Rules. But I submit that it is the Act which will 
always be consulted Rnd the Rules will remain more or less in the background. 
I bope, therefore, tbat he will improve the Bill and also make the work more 
effectivE' because if it is incorporated in the Act itself the whole attention of 
~  Corporntion will he focussed on it. This aspect should be very much 
emphasised because without scientific research going side by side with thi. 
work WE' cannot make any progress whllt·ever. Tn fact, as has been said, thi;; 
Bill is going to be the precursor of many more Bills. In AmE'rica. as I pointed 
out on a previous ~ n. they hlwe 45 river n ~  .~ 01' 1,erho1''' 

~. If such iR the en.e Ilt'l'e also. the staff employed t{) work out thes" 
~  will he weli advisE'·d to have r('seareh stations there. EV(!l'ywh'T,' in 
the \\'orld th<'\· how c·onsidered research very important and spent 'IS llnlCh 
moncy n~ they could. Our country is backwUl'd and I think thnt iiI ,,,lditi,,n 
to gpe.nding money on thl'sl' hig programmes we should 01,0 spend TWO""" 1m 
reseul'ch luid seient.ific experiments. I think the Honourable Minister should 
cOllsi(\el' thi8 mutter so that the Bill IIlUY be improved and the purpose of these 
amentlm!'uts IUIlV be well served. 
Pandit l!Ird&t :RaUl K1UIZ1'U: Sir, my Honourable friend Shri Gadgil has 

assurlld us thav if he finds that the purpose for whi:)h I ~  ~ . n ~  
requires for its full l'xecllt·ion new rules to be made. he WIll proVide for It m 
the Hnles. T hope he will make it clear that electrical energy is to be regarded 
as a means cif creating a new life in the Damodu.1' Yalley. \Vith these words. I 
ask for leAVE' t{) withdraw mv amendment. 
Xr. Cihalrman: HilS the Honourable Member leflw of the House t{) withdrAW 

his nmendment? 
The 8mendment WI\S, by leave of the Assembly, withdrawn. 
?rot. K. '1'. Shah: Sir. I "IRO be!! le>we to withrlrnw. ~  ume.ndment. 
Mr. Ohairman: Has the Honourable Member leave of the House to with· 

draw his amendment? 
The amendment was, by leave of tbe A T .~ . 
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Xr. Chairman: The guestion is: 
"That clause 12, a5 amended, stand put 9f the Bill." 
The motion was adopted. 
Clause I;!, !tb amended, was added to the Bill. 
Clauses 13 to 1'3 were added to the Bill. 
Mr. Naziruddin Ahmad: Dir, 1 move: 
"That for clause 16 of the Blli, the foliowmg be substltuted : 
'16. T ~ CorporatiolJ may) with a yicw to operating its ~ n  if it thinks fit, SLOl) or 
~  the supply of water to any ~  fol' ~ indul'>tl'ial 01' donu;.,;ti\! purpo:;t;::: : 

Provlded that if such }.luson wa:s, before such Eltoppage or reductions, enjoying the use ot 
such water by yritue of any -prescriptive right, the Corpol'ation shall Bnange to make good 

1 f5'pch supply of wat-er free of cost to him to the extent previously n ~ ... ed l.Jy him in such 
l'i<"ht' " .... 

= It is necessary to explain the object of this amendment. The clause 'which 
this amendment seeks to replace is to this effect: "If, with 1\ view to operating 
its schemes, the Corporation st{)PS or reduces the supply of water ...... ": the 
power of the Corporation to reduce or stop the supply of water is here assumed. 
In fact that power is to be conferred. The clause proceeds on the assumpticll 
that the Corporation has the power to stop or reduce the !;upply, even the 
supply to those persons who had the right of prescription to obtain water. The 
amendment seeks t{) give that power which is not actually given in the Bill 
clause. The first part of the amendment is: 

"Th, Corporation may, with a view to operating its achemes if it think. fit, stop or reduce 
the 8upp1y of water t<> any person for agricultural, indu8trial or domestic purposes." 

'1'he difference between the two is that while in the Bill clause Uris power 
is assumed, such a power is definitely conferred on the Corporation by the 
amendment. Then there is the proviso: 

"Provided that if such person was, hefore such stoppage or reducti01lB, enjoying the uee 
of such water by ~  of any prescriptive right, the Corporation shall arrange to make 
good such supply of water free of cost to him to the extent previously enjoyed by him in such 
light." 

The theory upon which this clause is based depends upon a true knowledge 
of prescriptive rights. A prescriptive right is obtained by a user strictly withi?;l 
the meaning of tbe Limitation Act or as a customary easement. A rersen may 
be enjoying water partly by prescriptive right and partly without prescriptive 
l·ight. The challnels through which that man, or the extent to which he was 
taking water oy prescriptive right nlUst be compensated or water must be givpn 
(t{) him. But the man may have ueen taking water, part of it at leaEt, without 
prescriptive right. DO the proviso in thO' amendment seeks to make a distinc-
tion between the water received by him in prescriptive right and that quantity 
of water, or water through that channel, and that enjoyed not by allY ~ or 
where he diverts water through another channel. If he was enjoying water 110t 
by way of prescriptive right, then the water would not he given. 80 it is 
possible for ona man to bl! cJljoying water partly by prescriptive right and partly 
without ~  right, or the right has not matured. The provise makes it 
clear that ~  should be supplied to him to the extent ~  enjoyed by 
him in such right. That is, if he were enjoying water in that right, he should 
he given that water free of cost which he was enjoying in that right. But ths 
Bill clause would like to give him water free of cost irrespective of any right 
to .draw the water. The only water which can be given to a partIcular mall 

~ of cost is that water which he was enjoying by means of a prescriptive 
right and not water whieh he was not so enjoying. S6 the amendment makt'F. 
the position clear. 

If the principle of this Rmendment is fl-Cceptuble to the Honourable Minister, 
then of conl'se its drafting must he con<lidered. But in the. original ~  the 
power i8 not given. In the amendment the power is specificaliygiven. The:. 
:the limit to which free supply of water should .be given is limited to the extent 
-of his legal ~ and not ~ . 



DAMODAR VALLE\, CORPORATiON BILL 779 

Mr. Chairman: AmendmEnt moved: 
"That for clause 16 of the ~ the following be suustitutEd : 

'16. T ~ COl'pOratioH ~  with a view to operating its schemes if it ~  fit, stop (II 
rt:!Juce the supply of water to any ~ n for agricultural, industrial, or ~ ~  purposes: 
Pro\·ideJ. that if such person n. ~ before sut:h stoppage or ~ eUJoYlIlg the USe of 

such water by virtu,;: of any  prescripdYc rig-ht-: the Corporatioll shall ~ n  to . ~  good 
1'ut'h supply of wate)' fH'f of cost to him to the extent ~  n ~  by him in sueh 
right'. " 

The Honourable  Shri N. V. Gadgil: I am not accepting this. But I am 
prepared to accept amendments Nos. 8 and 10 in list No. 1 on the order paper 
stall ding ill the nallle of l\I!'. Santhanam. 
JIr. Chairman: May I l'equest Mr. Santhanam to move his two . amend· 

n n ~. 

Shri X. Santhanam: Sir, 1 move: 
",{iJ That in ciause 16 of the Bill, for the words 'stops or reduces the words 'has stopped 

or reduced', be snbstituted; and, " 
{iii' That in clause 16 of the Bill, for tbe word. 'arrange to make good sucb supply of ~  

free of cost', the following be substituted: 
jarrange such supply of water on the same terms as before'." 

When thE Corporation has to stop water it cannot simultaneously arrangtl 
the supply of water, If it could, it need not stop it. Therefore, there will 
have to be a time-interval. If it stops water, it will have to resume supply 
after such inte.rval liS may be nEcessary. Therefore, the first amendment is 
for that purpose. 

Again there is no justification for resuming supply of water free of cost. 
Suppose he had to pay charges for the original supply. It should be supplied 
on the same tenus on which he has been getting it previously. Supposehe 
had to pay charges to the Provincial Government: the Corporation has takUl 
charge of the whole thing, and why should the Corporation not colIec.tsuch 
charges from the person? Therefore this was a little defective and the amend-
n ~  sec ms to remove that defect, 

'.lb. Chairman: Amendment moved: 
"(i) That in clau •• 16 of the Bill, for t,he word, 'slops or reduces' the word. 'hag sto;>ped 

or t'educed', be substituted; and 
(ii) Th.t in clause 16 of the Bill. for the words 'arrange to make good such supply of water 

Iree of cost', the following be substituted: . 

'8nange such supply of water on the same terms as before'," , 

JIr. Nazlruddln Ahmad: With regard to these two amendments, they are 
an advance over the section, But I submit that somp.. power should be given 
to the Corporation to stop the supply, 

JIr. Ohairman: May 1 call attention of the Honourable Member to Clause 
22 which proves 'that the Corporation shall have the power to do anything 
which may be necessary for the purpose of carrying out ite funetions under 
the Act, So the ieneral power is there and it may be assumed that the Cor-
poration is competent to stop or reduce the supply. 

JIr .. Nazlruddin Ahmad: Those may be too general or too vogue, The 
power should he specifically given, '!'h.!:--effE)ct may he that if the Oorporation 
stops the supply of water through a particular channel and givps water through 
another eb1V1nel he will sue til<' Corporation in a civil court, He will ~  '1 
want· watel' to bo given to n1<' through t.he ('hannel that vou stopped', If 
there is R pre9cl'iptive right, it. is [n-aibble ngainst the whole world. n ~ 
the Corporation ii! givE'1l the power to stop woter to ~  n man was entitlt.d 
a; R prescriptiYl' right, thi. right mny h,' n subject mntter of litigntion. I 
want the Corporation to be free froll1 lit.igation. • 

The Honourable Shrl N. V. GadgU: The power is prodd,'d under clansr, 22. 
"The Co:poration shall have the pO".·!)l· to do n . ~ which mlly be necessary 
or expedIent for the ~ of carrying ~  its fui'l'ctions nnder this Act." 
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Mr. Chairman: By implication the power is ~ n. It is not llilceilssry to 
provide it expressly. 

The question is: 
"That tor clause 16 of the Bill! tue following lie 5ubstituted : 
'16. The Corporation may ~ with a view to operating its schemes if it thinks ~ stop or 

reduce the supply of watl'l' to any person for agricultural, iudustrial or domestic pUl'POSCS: 

Provided that if such person was, before such stoppage or reductiolls, enjoying the USe of 

such ~  by virtue to any pl'escriptiye right! the Corporation I:lhali arrangt' to make good 

such supply of water free of cost to him to the extent previously enjoyed hv him in ~  

"ighL" . 

The motion was negatived. 
Mr. Chairman: The question is: 

"(i) That in clause 16 of the Bill, for the words 'stops or reduces' the words 'has . ~  

or reduced', be sUbstituted; a.nd 
(ii) Thai in clause 16 of the Bill, for the words 'arrange to make good such supply of wat"r 

free of c06i', the following be substituted: 
'arrange such supply of water on the same terms as before I. " 

The motion was adopted. 
Mr. Chairman: The question is: 

"Th&t c1a.uae 16, 38 amended, stand pari of the Bill." 
The motion was adopted. 

Clauses 16, as amended, was added to the Bill, 
Clause 17 we.s added to the Bill. 
Kr. 'lfuinIddiD Ahmad: i: beg to move: 
"That in: the second ~  to part (c) of sub·clause (i) of clause 18 of the Bill. the word 

'this', he omitted." 
The Bill clause says "nothing in this sub-clause (c) shall ...... ". The word 

"this" is an offending word. If we say. "nothing in sub-clause (c) shall 
~  ......... " that is clear enough. As a specimen of draughtsmanship I might, 

4. .. respectfully draw the attention of the House to the preceding pro· 
. P. viso where it is said "nothing in sub-clause (c) shall apply ...... ". 

There it is not said "nothing in this sub-clause (c)...... " 
'l'he B:ODDUr&bie SbrI II. V. G&dgil: I am prepared to accept ~ amend· 

ment. 
Mr. Chairman: The que6tion is: 

"That in the second proviso t() part (e) of sub-clause (i) of clause 18 of the Bill, the ",()rd 

'this', be omitted." 
The motion was adopted. 
Mr. Naziruddin Ahmad: I move: 
"That in suh-clause (iii) of clao"". 18 of ·the Bill. after the words 'D.mo<lar Vaney', the 

'\'Vordft 'and the ... area of operation'. be inserted." 
The Bill makes a distinction bet,,'cen the expression 'Damodar Valley' and 

'the area of operation'. According t{) t.bis the idea of 'Damodar VI,lley' docs 

not include 'thc area of operation'. The'two must be included. By n strange 

ptll'adox they do not overlap 01' mean thl' san.." tbillg. Therefore the words 

'the area of operation' should he included to make the RenRe complete. 

The Honourable Shri N. V. GadgU: Sir, T cannot accept, the amendment. 

If it is ell.-tended, it is automatically called 'the area of operation'. 
Mr. Naziruddin Ahmad: I do not wish to press my amElPdment. 
Prof. Shibban La! Smena: Sir. I would like to speak on the clause of the 

Bill. In this clause private industries which are producing an ~  

capacity 6£ more than 10,000 kilowatts will be allowed to function even after 

the Corporation has come into being. Secondly, it will sell at a pressure of 

more than 30,000 volts. Though America is a, country where private enter· 

prise bas entrenched itRelf, yet the experience of the T.V.A. is that they had 

to buy out all the private enterprises working in that region. For eight years, 

1932 to 1940 they hud to go to the Supreme COllrt and fight out cases. Ulti-

mately the Congress had to amend the Act to enable the T.V.A. to purClhllse 

th"se private industries. Here wou make an exception that the Corporation 
will not be nble to purchase out those installations which produce power below 

10,000 kilowatt". It will mean that the whole planning will be deleetivE:. 

When we have already ~  the nationalisatioll of key industries, this being 
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one of the key industries, if we have this provision which disables Government 
from buying out these installations. th" I) an becomes defective. In my amend· 
llit'nt I had suggested the omission of that! portion which grants the right tD 
!ho,e in;(allutiOlJ' which pl'oduC't' P01\'el' below thi_ prt'Hsure, ,0 that the (yove:Il' 
'!:'?llt would be fn'" to decide its policy in regul\! to them. By this pro\';so you 
replly take :\\\"[1." all the power tbat the Government should have. It is fi yery 
i"'l'ortant ddect ill the authority of the Corporation. 

Secondly, in the previous amendment it is said that we walet that uoe 
should be made of electrical energy in the rural side for agricultural and oth"r 
purp08es. In fact the pUrpOBl' was to extend the use of electricity as ~  as 
possible. If the Corporation is limited to producing power higher than 30;000 
kws, it will be very much handicapped in carrying out it.a programme. Thera 
is no lIuch provision in the T.V.A. The purpose of the T.V.A. is to extend the 
use of electricity to the maximum possible area and eyen to cottages. r 
therefore want that this handicapping clause should be removed. If the 
Corporation is a state concern, even the Sindhri factory should be able to 
get all its requirements from the Corporation. I thp.refore think that there 
should be one single uniform authority in the whole Valley which should be 
able to purchase out already existing industry according to it.s needs. It 
should not in any way be handicapped by any difficu-ty that the existing 
industries cannot be purchased out. This is a most important poin. aud I 
hope the Honourable Minister will kindly consider it. 

The JIonourable Shrt •• V. Gadgil: In regard to the point raised by Pro· 
fessor Saksena the explanation is given in the Select Committee Report under 
clause 18. As regards the other matters I want to bring to the notice of 
tht House that adequate provisions are contemplated in the Eleotricity 
Supply Bill under which the whole thing will be completely controllea. 

lIr. Oh&1rman: The question is: 
"That cla1llle 1B, &8 amended, stand part of the Bill." 
The motion was adopted. 
Clause 18, aa amended, was added to the Bill. 

• '!'he Honourable Shrl N. V. Gadgil: 'With regard to the amendments or 
the Honourable Member, Mr. Nazirudaiu Ahmad, I am ~  No. 38-
and not 36 or 37-in list No.3. 

1IIr. Na.zlruddin Ahmad: Tn t.hat case I am not pressing Xo. 3f). But with 
regard tD 37 I should moYf it and explnin the object of the amendment. Sir, 
I move: 

f<That .in sub·clause' (1) of cIalls(' 19 of th,> Bill. for all 1he words ~ nn n~ with tilt' words 
'the liconce shall he' to the end of til£:' snh-c)ansp, the following lIe .$.ullstituted : 

'then PO much of tht' ~n  a!' ~ lll{'oof'istt"ot with th(' rights CI'0ateu In-IJl' under 
~ n 18 shall be deemed to be inopcratiYe llnd tlw licence to ~ 1>\"(t'l1t of the 
inconststency shall be deemrtl to be l'('\,ok€d or modified n. ~ .  

The purpose of this clouse is that if anyone WAR dealing with elechicity 8S 
a husinessmall lois rights' and linhiliti8s would have heen. but for the Bil', 
controlled by the Electricity Ad. and by the licence. But in order to gh"e 
superior ~ to the Corporat.ion it is provided in this clausf> thRt if there is a 
conflict between the licence and the provisions of this Act the licenee should 
stand modified. The word 'inconsistent' and 'inconsistency' with the licence 
has not b.een used in this Act. I have attempted to introiluce by this amend. 
ment the idea that wherever there is Il conflict between the ~  then tD the 

n~ of the inconsistency, the licence shall be deemed to be revoked or 
modltied accordingly. The word 'ineonsistency' should ~ the k!', word in the 
CO?t.ext. So I submit that this Also should be considered hv ~ Honourable 
Mmlster. . 

The Honourable Shrl N. V. Gadgn: Sir, I 11m not accepting the amend. 
m€llt. 
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Kr. N&Ziruddin Ahmad: Sir, ). move: 
"I:hat in sub-clause ~ of clause 19, of the Bill, lor the words 'as may he agreed hehireen', 

the worus 'as may be agreed to between', h(" snb8titut-ed." 
The Honourable Shri N. V. Gadgil: Sir, I accept this arnendment. 
Mr. Ohairman: The guesfon is: 
"That ill snu-d..l.l1St' ~  of dau.:'!:' 9~ of the Bill, for tht' Wt,rd", '[Ii- ~ be agl'eed ~ n  

!ht., ~ 'Cl-l> ~  La ~  to between', Le suustituted." 
Tbe motdon was adopted. 
Mr. Chairman: The questiun is: 
"That daus:..: 9~ (U; amt'nJed) ptand part of the Hill.·· 
The motioll was adopted. 
Clause 19, as amended, was added to the Bill. 
Clause 20 was added to the Bill. 
Shri X. Santhanam: Sir, I beg to move: 

"That in sub-dause (1) (a) of clause 21 of the Bill, for the word 'prodocts' the word 
'resources' he substituted and the wOl'ds 'and' and 'maximum', in line 2, be omitted." 

Sir, it is enough if· the words 'and' and 'maximum' in line 2 of sub-clause 
(1) (a) of clause 21 are omitted. 

The Honourable Shri N. V. Gadgil: I accept the amendment. 
Xr. N&Ziruddin Ahmad: Sir, I beg to move: 
"That. in part (b) of sub-c1aose (1) of claose 21 of the Bill, aft€r the word 'Rooghly' lhe 

word 'river', be added." 
Sir, this has been accepted by the Honourable Minister in another 

connection. 
'!'he BOJIOurable Shri H. V. Gadgil: I accept the amendment. 
Pandit Rlrday Hath Xunzru: Mr. Chairman, I move: 
"That in sub-clause (2) of clause 21 of'tbe Bill, after the word. 'local aothorities', tile 

words 'educational and research i1l8titotions', be inserted." 
It is not necessary for me to say much. In support of the amendment all that 

I need say is that I move this amendment because, while a number of other 
institutions were mentioned. in the last sub·dause of clause 21. whose co-opera-
tion might be sought by the Corporation, there was no reference to universities 
and educational institutions whose co-operation in certain matters may be ~ 
more necessary. 

The Honourable Shri N. V. Gadgil: I accept the amendment. 
Pandit Hirday Nath Xunzru: I am glad therefore that the honourable 

Minister is accepting the amendment. 
Mr. Ohairman: The ·question is: 
"That in usb-clause (1). (a) of clause 21 of the Bill, for the word 'products' the word 

'resources' be substituted and the words 'and' and 'maximum', in line 2, be omitted," 
The motion was adopted. 
Mr. Chairman: The question is: 
"That in part (b) of sub·claose (1) of clause 21 Qf the Rill, after the word 'Booghly' the 

word 'river', be added." 
The motion was adopted. 
Kr. Chairman: The q11€stion is: 
"That in soh·clause (2) of clause 21 of the Bill, afte .. the words ~  authorities', the 

words 'educational and ~  inetitntions', be inserted." 
The motion was adopted, 
Kr. Ohairman: The question is: 
"That claw;(> 21. 3f: amrnded. stand part of the Rill," 
The motion was adopted. 
Clan,,, 21. as amended, was added to the Bill. 
Mr. Naziruddln Ahmad: I beg ro move: 
"Th'lt in silh-cla.HS:€ (2) of clause 22 of the nm, in part (i). f(lT tl1(' word /('onvey\ th(' word 

'transfu be .~ ~ .  . 

The \Yord "transfel"· iii l1RIl!\lly used in the Tmnsfer of Propert,'I' Act ard 
other Acts. Th( word "cOlwey" is not so ml1ch in usc as 'the word "trnllsfer". 

The Honourable Shri N. ~ Gadgil: Sir, "conyey" is A better word. I do act 
accept the amendment.· • 
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JIr. lIuirUddiD Ahmad: The word "convey" is used in expressions such ss 

~  convey our sense of gratitude". 
Shri T. T. Itrislmamachari (Madras: General): As a ~ . the Honourable 

Member should know that the word "com-ey" is used also m the sense ot 

'conveyance of property'. 
Mr. Naziruddin Ahmad: 1t is beeause I am a lawyer of some experience: 

~  I prefer the word "transfer" which is the word used in the 'l'ram:fer of 

~  Act. 
Mr. Ohaiitnan: May I suggest for the cQllsideration of the Honourable 

Ministtr that usually ill such cases "transfer" is the better word? 

JIr. lIaziruddill Ahmad: The ~ msy be consulted. 

The .Honourable Shri 11. V. Gadgil: I accept the amendment. 

Shri :It. Santhanam: I beg to move: , 
"That in 511b-clause (2) (iii) of clause 22, of the Bill, for the words 'w ~  ., .. uy 

"'ater from any person who', the words 'to take all meuur •• to prevent', be substituted.' 

Here special permission is given to :the withholding of water from any 
person who discharges into such water affluents which are harmiul to water 

supply, irrigation, public health or fish life. It is not enough to have power 
to withhold water. They must be able to take other measures also toO prpvem 
such pollution of water. My amendment is" intended to enlarge the scope t)f 

the pOWH of the Corporation. 
The Honourable Shri K. V. Claqu: I accept the amendment. 
JIr. 0hairmaD: The question is: . 

"That in sub-clause (2) of clause 22 of the BilI,iu pari. (i), for tlie word 'CODYey', the word 

jtransfer', be substituted." -
The motion was adopted. 
JIr. Ohairm&n: The question is: 

. "That in sub-clauoe (2) (iii) of cla .... 22, of the Bill, for tho words 'to withhold lUI)' 

water from ~  person who', the words 'to take all meaaur.es to pre\"ent', be substituted." 

The motIOn was adopted. 
JIr. Chairman: The question is: 
~  clause 22, .8 amended, .I&ld part of the Bill." 
The motion was adopted. 
Clause 22, as amended, was added to the Bill. 
JIr. NalirUddill Ahmad: I heg to move: 

"That in part (b) of pub-clause (2) of clause 23 of tht Bill, for the words 'and who has'. the 
wotds 'and to every peraon who ha.' be su1J.tituted." . 

I thinlr the amendment is very precise and should be accepted. 

The Honourable Drl 11. V. Gadgil: I am not accepting it. 
Ill. lI&11ruddiD Ahmad: Then 1 do not press it. 

JIr. Chairman: The question is: 
"That clans.23, .tend part of the Bill." 
The motion was adopted. 
Clause 23 was added to the Bill. 
Clause 24 was ~  to the "Bill. 
Shri :It. Santhanam: I beg t{) move: 
"That. sub-olause (2) of clan •• 25 of the Rill, be omitted." 
The HOIlourable Shri 11. V. Gadgil: I accept it. 
Mr. lIaziruddln .Ahmad: J have a desire toO say It few words. The deletion of 

sUb:clause ~  would have a mischievous effeet. In fact it is in the Tennessse 
Valley Rcheme. Graveyards, c.haritablc and religious institutions have bem 

. ~. If tbey are ~  or lost on account of the operat-ion of tlie 
CorporatIOn, then some sUltahle nmenc1s should be made. 

Shrl T. T. Xrishnamachari: It is not ncstruoHon. It is only submergence. 

An Honourable Member: Submergence nmounts' to dE'!ltructioll. 
Mr. Nazlruddin A ~  The question depends upon problems of submer-

gence. Would ~  nolo give t.he Corpol'lIt.ion ~ to neal with problems of 
• 
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submergence arising out of that? It gives the Corporation powet to Act-Buit-
ably in a contingEllcy which may happen. It is sPecifically provided for iIc 
tho;. Tennessee Valley Corporation. There may be a mosque or a temple or a 
burning ghat or a grayeyard. These are considered sa.cred by various commu-
nities. 1 suggest retention of the sub-clause. 
The Hooourable Shri N. V. Gadgil: In so far as the question of com-

po::nsation is concerned it is already covered .. It is only emphasil!:ing that 
i'l'eeial.att<"ntion should be giYen. It is really nOt necessary in view of what is 
stated m sub-clause' 41). . 
lIlr. Ohairman: The question is: 
"That sub-claus. (2) of clause 25 be omitted." 
'l'he motion was ."dopted. 
Mr. Ohaimian: The question is: 
"That clause 25, as amended, stany part of the Bill" 

The motion was adopted. 
Clause 25, as amended, W'aII added to the Bill. 
Clause 26 was added to the Bill. 
(The A886mbly then adjUVTnBd till FiTl6 of the Clock in the lit/lining.) 

The Assembly l'e'o;88embled at "'iTle of the Vlock in the evening, Mr. Speaker 
{'fhe Honourable MI'. G. V. Mavala-nkar) in the Ohair. 

RAILWAY BUDGET'FOR 1948-'9 
fte HoDoUrable Dr • .John lIatthai (Minister for Railways and Transport): 

Mr. Speaker, it is now hardly three months since I had the honour of introducing 
the Interim Railway Budget and the House will therefore appreciate that there 
is not much that is new that I can tell them today regarding the working and 
the administration of our railways. There is !jot much in the circumstanc.es 
that I can add to what I said then regarding the problems and the difficulties 
by which the railways are faced and the endeavours that we are making to 
meet these problems and these difficulties. My task therefore this evening is 
a simpler one, and I propose therefore to take the straight-forward ~ of 
dealing first of all with the budgetary position and then having dove that to 
give the House a few indications of the dire0tions in l"hich things have altered 
either for better or for worse since I spoke to the HOllse last time. I do llelt 
want in explaining the budgetary position to weary the House with n~

financial and statistical details hecause for one thing. Honourable Members will 
be able t{) get these detaiJ.,; from the explanatory memorandum, ~  of whirh 
wi". be in their hands before the House rises: und also it iR my experience. as 
n IpgiRlat{)r for a hrief period, and as a frequt'llt \'isitor to thl' House long )go. 
that a budget speech whi"h is packf'd with detRils has invariabl;l the effect of 
making Honourable ~ ~ groan almost visibly. I want to avoid that tonight 
Rnd I propose therefore to give only a brief summarJ' of the financial pORitioll 
of the railways today. 
I will take first of all the budgetary position as ~ .  in our figures 

relating to the 7! months since the 15th August. We placed certain budget 
estimates before the House for that period, beginning the 15th A ~ . J want 
briefly to tell the House how these budget estimates have been revised in the 
light of actual experience. The House will find that there are considerable 
discrepancies between the budget estimates and the revised estimates. That i;; 
inevitab'e in the position in which we are placed at present. We had to frame 
hndQ'et ps' ;mRtcs in the first place for a divided India, based upon our experience 
of an undil ided India. In the second place, we had to fmme e'ltimates for t' 
broken periO'1. based upon our experienrye for a whole previous year, and it is 
a very difficult matte'r in aCtual practice tl) make allowance for those seasonal 
variaiions ",hi"h occur between one period and another in the course of a year. 
And another cirCllll'st:mc."which plaeed us at a disadvantage in framing these 



budget estimates last year was that we were then right in .the thick of the period 
of civil disturbanoes and refugee movements, and these had caused stich a 
degree of dislocation in our finances and in our general administration, that it 
was difficult to forecast the probable trend of earnings. It was difficult even 
to determine the current trends. As the result of these various elements of 
uncertainty, the House will find that our revised estimates vary somewhat 
considerably from our budget estimat€s. 

I will give the main figures. The revised estimates for the 7i months ending 
31st March ~  show a fall in earnings of about 8 crores as compared with thO) 
budget estimates. That fall in earnings occurs under goods earnings and under 
passenger earnings. But there is one irem of earnings under which there is an 
increase, and that is what is called "Other coaching" earnings. What tMse 
earnings mean is briefly this: There is a considerable amount of parcels tr>J.fuc 
now as the result of the congestion in goods traffic. That is to say, when you 
cannot send a thing by goods train, then you try to send it by a parcel trail'., 
even though it costs more. Parcel traffic therefore shows an increase. Then 
there was a conbiderable amount of military movement as the result of 
demobilization and of movement of troops in connection with the disturbances. 
Our earnings under goods according to the budget estimates were 57 '23 crores, 
while according to our revised estimates they have come down to 53 '38. Our 
passenger earnings according to budget estimates were 52 '.12, which have come 
down in the revised estimates to .J..'i.2t:!. Other ~ n  earnings which we 
estimated at 5' 30 have gone up to 7' 87. The net result is a drop of 8 crores. 
As' aghinst that there is also It dro}lein our ordinary working expenses. We 
estimated that our ordinary working expenses would be somewhere about 
99 rrores: while revised estimates show that our expenses have been 93' 55. 
1 should like to flatter myself that this fall in working expenses indicates ~ 
we have been able to do with less expenditure. The position is not quite so 
gratifying as that. What really has happened is that the expenditure that we 
estimated for the year 1947-48 could not for varIous reasons he incurred before 
the end of t.hat year, and the expenditure therefore has not been reduced but 
has been only postponed. 

"I'liese drops in earnings and in working expenses have resulted in an increase 
in the ne' los8 that we estimated from 2' 7 crores to 5' 2 crores and the result 
of that increase in the net loss is that we have had to make larger withdrawals 
from our Reserve Fund. And the Reserve Fund, therefore, in March 1948 will 
stand at a figure of Rs. 3'8 ~. That briefly summarises the position as 
regards the current year. 

Now with regard to the year 1948-49, the Budget year. There again we are 
faced with several elements of uncertainty which prevent us from making filly-
thing like accurate ~ . The year 1948-49 is a complete year. Tbe usual 
practice, as the House knows, is that in framing Budget Estimates for t.he 
coming year you Tely mainly upon the basis of your revised earnings for the 
current year. The revised earnings for the current year represent a broken 
period, and on the hasis of that broken period you have to frame your estimates 
for a whole year-fl necessarily difficult process. Then, although we have now 
come tq the end of the more serious phse of the civil disturbanl'Als which have 
occurred since Partit.ion, we are still muoo too Ilear this period of disturbances 
to be able to determine with an:v degree of reasonable precision either the current 
trends or the probllble trends in the coming :vear. 

8uch estimates as we have been able to make, the best lnformed and the 
most intelligent estimates that my a.dvisers have been able to make, give us 
these figures. We expect that in 1949-49 the !(Toss traffic proceeds ~  be 
ns. 190 crores. As I\gainst that we estimate that the ordinary working n~  
would be Re. 147 '15 crores. To that you have to add depreciation which as 
the ~ knows, is calculated at . present at l/6Oth of the capital at ~  
of the RaIlways at t.he end of the current :vear. The capital at charge is some-
where oUbe order of Rs. 678 crores and 1/00th of tb. would give you Rs. 11'18 
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crores. Then there is the payment that we have to make t<> lines that we work 
on behalf of outside concems,-their share of the traffic receipts whic.h would 
come to !:ts. 1.45 crores. 

Deducting working expenses, depreciatIOn and paj'ment to worked lines, we 
ure left with a net traffio receipt of Rs. 30 '22 crores. To that you hal·e.l@ add 
various miscellaneous proceeds-a very wide range of them. After deducting 
the cbarges which are appropriate to thes(l miscellaneous receipts, you get II 
net revenue from this SOUl'ce of Ra. 2').6 crores. Altogether, therefore. in 
HI4tl·4\J we expe'"t to have a net revenue of Es. 32.38 crores. From thnt yuu 
IUII'C' to deduct the interest which ~ payable to Government for the money 

borrowed by the Railways. That has been calculated at a rate of ;;. 25 per cent. 
which represents the weighted average rate of interest payable on the JiffeTellt 
classes ,)f Uovernment's borrowings. That, on the average capital &'. ~  
which we expect during 1948·4101, somewbere about Hs. 690 crores, will give us 
altogether a liability on accm.lllt of interest charges of Rs. :l2' 5t1 crores. Dedu(·t· 
ing Rs. 22' 53 from the total net revenue of Rs. 3:.l· 38 crOt'es. we are ldt with 
a 'net surplus for 194:$·49 of Rs. 9' 85 crores. 

intention 011 ~  
Probably the only 

on this occasion to 

The House will be relieved to know that it is not my 
occasion to propose any increases ill fares and freights. 
redeeming feature of my Budget is that 1 do not propose 
pursue this evil tradition. 

The question ~  what is to be done with this net surplus of Its. 9:-;.i 
crores which we expect for the year 1948:;i9? Pirst of all, there is the 'lllesijOll 
of the contribution payable by the Railways to General Revenues. That question 
at present is detennineu by a Resolution which the Legislature passed in 194;" 
which practically lay.,; down that the contribution to General Revenues is to be 
fixed with reference to the requirements of the Bailways and of General Revenue, 
in each particular year. We have for many reasons considered it advisable and 
satisfactory that. this quest:oll should be entrusted for decision to a Committee 
composed of Honourable Members of this House. A Committee has therefore 
been appointed consisting of three members t)f the Standing :Finance Committee 
and three members of the Railway Standing E'inance Committee, undl!r a 
Chairman having the authority and the judgment of no less a person than the 
Honourable the Speaker of the House. Pending the receipt of the findings 'J! 
this Committee, Government do not propose to make any allocations out of the 
surplus. When the findings of this Committee have been received and Govern. 
ment have been able to arrive at their decision upon these findings, then in the 
ordinary course proposals will be made before this House !or the necessary 
appropriations. Tha.t, Sir, brings me to an end as regards what I wish to say 
about the financial position of the Railways. 

Now I will go On to a more general question, the question, I take it, in which 
the House is most deeply interested, and that is the question of the prospects of 
traffic movement on our Railways in the future. When I presented my Budget 
Statement to the House last November, I told the House that the· circumstallce. 
with which the Railways were faced were more difficult thlin any that I had 
anticipated in my most pessimistic moments. What I am inclined to sl!Y mday 
looking At. the trend of things is that. probably we have reached a stage where 
the steady process of deterioration which began with the Partition and the conse-
quence, that flowed from Partition, has now been definitely checked. From ~  
",viele-nee as T have heen ohle to see. I believe we have now reached a' stnge whell 
I eQuid Bay with II eerLiin dr-gre', of aSRurance that we have turned the' corner. 
This ~ . not mean that there is any striking aml decided improYC'mcnt thnt I 
cnn report. \Vhat it menns is thllt we have reached A stnge where we clln go if,!,. 
ward expecting steady, progress. I d" not anticipate that we shall be cHllcd upon 
t<) retrace our steps or to look bock. 

What exactlv are the reasons which lead me to make this statement to ~ 
House? I ~  first of tf.I, to deal. with. the immediate future, that is tQ sa;)' . 
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,he. next few,' ~n .  Firstly, there is this very . obvious . fact. that we have come· 
to the end of the period of serious civil disturbances. We have come to the end 
of the period of these vast refugee. movelll.ents. The House will rtJ!>ember that 
altogether during a period of two and a half months the Railways were called 
upon to move as many as 3 million refugees, which mpresents the capacity of 
a ~ n  passenger trains. T ~  a terrible strain on the Hailways and we 
have now come to the end of that period of strain. 

Secondly, I told the House last ~  that one of the problems we are 
faced with-have been caced with since lhe end of the war-is the large di\'ersioll 
of traffic which has occurred as the result of various war deve!oiirnents. A 
large volume of traffic is now moving aloJlg routes which arc not equipped £01' 
dealing with this large amount of traffic, und I said therefore that 'it would be 
necessary for us to cousider the qucsLon of iInproving and. extending our n ~  

i1lg ,,'ards, that is to $ay, those ~  where you distribute ,,'agong "'ith l'efereih'1' 
to their ultimute destination. These marshalling yards, at the points wherd 
heavy traffic oecms, are not today equ:pped sufficiently to cope with this growing 
,"olume of traffic. Now, pending a large extBnsioll of our marshalling yards, what 
we have heen doing in order to meet. the pr"sent crisis, is to set np an urrangemeI't. 
for ulUch more intensive and effective supervision 01 our marshalling yards. \Ye 
have also set up a more effective system of control of train movements. And 
these two factors alre'ldy are yielding satisbct.ory T'esults. I will give the House 
some figures. I will take some of our typical, moSt important marshaliing yards. 
At Asansol, ""hen I spoke to the House la,;t November, the period for which <lo 

wagon was detained in the marshalling yard was 46.6 hours. Today the latest 
figure that I have is 31'1. At Cawnpore, last Octobt'r tbe period of det-entio:! 
was 53.0 hours. Toda" it is 31.7. At Moradubad it was 89.0 hours, Todav it 
is 2'2.8. At Ondal which represents the place where most of the coal traffic 
~  it was 22.1 and todny it is 18.2. On the whole, taking these repreE'en/a. 
tive ~ n  there is u reduction ;n the period of detention of somewhem about 
one·third. The target that we I1re going to plaee ~  the Railways and on 
which we are going to insist is that no detention should occur in marshalling 
yards for a period in excess of 24 hours and we are going to see to it that. that 
target is observed. 

-''rhe next faetor that I want to deal with is our workshop position. The 
importooce of that i8 this. Practically the greater part of our more serious 
trouhles ~  is due ~ OUf locomotive position. The House will remember that 
I said last time that of the total number of locomotives that we possess today, 
about a third are over·age ~  which have done their normel period of 
service and which, if locomotives were availahle in t.he world market., would be 
replaced almost immediately. There arc countries in the world like the U.K. for 
example, where there is a large proportion of over-age locomotives. But they are 
able to carry on with this large proport!on of tired. old locomotives, because they 
have got effective workshops whae in point of spare parts they are not at the 
disadvantage at 'which we· happen ro be. Therefore, the pooition of our locomo· 
tives is ~  bound up with what happens in our workshops. 

There are twa elements of importance in c.onnection with t.he workshops" 
First of all, there is the question of the availahility of spare parts. There ~ 

seconaly the question of labour and the amount of output that we can expect 
from labour. I take first of all the quest.ion of spare parts. I nm gJad to be able 
to report to the Honse that during the past few months, there hAS heen 'I 
perceptiblQ improvement in th", delivery of orders of spllre pnrts from the enit",l 
Kingdom. n ~  it htls b""n possible ~  ltB, with th" eo,opel'ntion of the 
Defence Ministry, to utiLise incrp'lsinglv tlw ~  n . ~  for ma"nfaetnrin::r 

~  small pnrls in our Ordnllllc,' Fndories Hnd 1\ ,erv eonsiderable prog-rpss ig 
hem, mafic in this direction. Third],". as .the result, of l'onsulthtions with J'l1\' 
honourahle colleag'ue, the Minister ~  Industry Rnd Supply, we have been able 
to get Borne relaxation of the ,a "rang'c'ment unc1er wl)ieh all orders for spm'e parts 
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for machinery of all kinds is to be placed tbrougb tbe Industry and Supply 
Department. The formality and tbe delay tbat sometimes occur-.quite neces-
sarily-ha,e. to some extent, beld up tbe wprk done in tbe worksbops by the 
delay of the arrival of spare parts. As a result of the relaxation I bave been able 
to get from my bonourable colleague, Local Administrations are in a posino'l 
today to exercise a great deal more initiative in canvassing and investigating 
the possibility of getting spare parts in local areas. Tbe position will be illustrated 
by the fact tbat in 1948 the orders that we have been able to place in IndiB for 
spare parts sbow an improvement of nearly 37 per cent. over the Ol-ders placed 
in India in 1947. Tbat is as far as spare parts are concerned. 

I now come to the question of labour. I ha\3e been having the figures care· 
fully examined and I am glad to be able to say that on practically all our principal 
Railways today tbere is an improvement in the number of man-days wotkE'd in 
the workshops. We find that on tbe B.N.R., on the E.I.R., on the S.I.R., on 
the M.S.M.R. and to some extcnt on the G.I.P.R. 

~  that is a cheering fact, but that is not tbe whole problem as fur as 
laboul' is concerned, because it is not merely the question of attendance out it 
is also the question of the work turned out during the period of attendance. I 
have had an expert examination made recently in respect of two of our most 
important workshops and that expert examination has revealed the somewh3t 
depl'essing fact that the quantum of work which is being done durii1g the normd 
prescribed period is considerably below what we might reasonably expect. The 
hasis on which thls examination is done is this. First of all these 1,eople 
with a very considerable llDlount of experience of this class of investigation, 
determine the amount of standard output which under given conditions mey 

be expected of a labourer and they take the actual amount of work donp 
and between the two, they have noticed there is a very considemhle margin. 

There are two ways of meeting that problem. First of all, we have to 
provide administrative devices which would automatically secure that each 
labourer renders his full quota of work. There is, secondly, the co-operation 
to be secured from labour organizations themselves. We are considering the 
question of administrative devices and as far as co-operation from labou!'is 
concerned, I am confident that there the more respon9ible elementg in the 
labour organisation representing the Railways show a very keen awareness of 
what is required of them in these circumstances. 

Taking the improvement in respect of the availability of spare ports and the 
improvement in respect of attendance in 1;he workshops, the result of these 
two factors. must necessarily be reflected in tbe turn-round figures. Turn-ronnd, 
as tbe House knows, is the period which a wagon takes to perform a journey 
and return to take up a fresh traffic. When I spoke last November I said t.he 
average period of turn-round of a broad gauge wagon was 48 days. The latest 
figure that I have is 45 ,9. On metre gauge lines, the average figure t·hat I gave 
W3S 51. Now the latest figure that I ·have which corresponds to the end of 
1947 is 60' 7. This shows . deterioration , but it requires B ~  RlJl!mnt "of 
explanation. One of our biggest metre gauge worlrshops is Ajmer. At the end 
of 1947 Honourable Members will remember there were very seriolls disturbances 
in Ajmer; curfew order had to he imposed and there was It general atmosphere 
of un'!;ettlement and dislocation. Now if you leave out Ajmer, the average 
figure for the turn-round of metre gauge wagons comes to 45, as against the 
figurE: of 51 which I gave the House last November. 

Next I will deal witb the difficulties that arose from the transfer and ex-
change of· staff between India and Pakistan. That was a factor which led to 
a very great. desl of diporganization on the Railways, about 100,000 men being 
exchanged and settled in new positions in the course of about ~ months. Now 
that general dislocation is rapidly disappearing aDd men are belrlnnins to settle 

.. dOwn in their new ~. But one of the ~ serious difficulties that we 
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had to face was that this transfer resulted on our side in a shortuge of essential 
workers in particular categories. The House will remember that where the 
most serious difficulty arose on this account was the East Indian Railwny in" 
regard to their engine crew, which created, as I said, a first-class national 
crisis in respect of coal movements. 

I told the lIouse that by various menns we were able to reduce the shoo.a.. 
which nt first was 47 per eent. to 25 per cent. in November. My latest ~.  
show the shortages have came down to 9 per cent. 

Then I wish to deal with a factor which has Deen becoming increasmgly 
important ill recent months and that is undue detention of wagons at destinations 
by our customers. by factories, by trade and soJIlllilmes b:J Guvernment Depart-
ments in provinces anP. States. I wish to give tne House a few illustrations, 
bl'canse this is one of the mere serious difficulties with which we are faced at 

n~. Take jute.' Towards the end of last year in the CoSlipore Road 
area the number of wagons which were waiting for unloading was 700 to BOO 
wagons in exc-ess of the normal figure, which means to that ext-ent the wagons 
are prevented from doing normal service. At important industrial centres in 
India such as Dalmianagar, Haripur. Tatanagar. we notice there is an increase 
of 20 to 25 per cent. in the number of wagons waiting to be unloaded in excess 
of the normal figure. Similarly, with regard to collieries. I find that of the 
wagons which are supplied to collieries for being loaded with coal, very often 8 
(lousiderable !lumber come back without being loaded. for reasons which are 
connected entirely with the colliery position. It may be lack of labour; it may 
be the inability to get stocks of coal ready in time. The last month. J anuaI'Y 
1948, for which I have figures shows that altogether 1,375 wagons came back 
empty without being londed, which represent-s in terms of coal about 30,000 tons 
I am mentioning these figures in no spirit of criticism. because I am well 
awure of the difficulties b, which trade und n ~  are faced, in the matter 
of handling of wagons. but I do think when railway transport is in the difficult 
position in which it is today. we have u right t,o ask industry nnd trade to give 
us more co-operation. 

As against this position the measures that the railways have taken are: We 
~ reduced the free time allowed for demurrage purposes from 9 hours of 

day lig4t to 6 hours. After that demurrage will be charged. Sundays are to 
count for demurroge purposes. The:v will no longer be exempt. \Ve are rais-
ing the demurrage fees on some of our Railways like the E. I. Ry. and thl> 
B.B. & C.I. and the G.T.P. Railways. A great deal of handling is done by 
";,m:-RailwaTs themselves nnd we h,."·,, asked tb(> HailwH',s now And we art> 
going to insist on it that they should se.t· before themselves' a target of a maxi-
mum of 3 hours for placing a wagon for unloading immedlatel;v it arrives at s 
terminal station, and os I said hefore, we nre going to insist olso that the period 
of detention in mlU'shalling :vards should on no o·ccount exceed 24 hours. 

These various factors which deal witch goods traffic which in my opinion 
makE' for a"certnin degree of improvement. are reflected in t,he nverage ~ 

of turn-round' on some of the most congested of our Railways. Take the G . I. l' . 
v,'hen I spoke ~  time the turn-round of wagons on the G.I-.P. Railway W!\.l 
10.6 d/l.:vs. The lat-est figure that I have is 9.5. II reduction of 10 per n~. 
On t·he E.T. Ry. it was 17.4. l\nd the latest figure is 14.1. a reduction of 2(1 per 
cent. And speaking of the E.T. Railway. I wpnt to make a passing reference t() 
the question of coal despatches. I said last time at ·the beginning of Oct.obm· 
when we "'ere faced with this great I;hortnge of engine cr"",. the t<Jtul number 
of wagons that wp could send on the E.I. end on the B.N. Railways (0 'ftie 

~  direct WItA somewhere ahollt 1.400. 
• III November lost when I ~  to the House Wf' rnil;ed thAt number to 
somewhere about 2,600. The latest fi!!U1"e thnt T hl'lve 'of the total numbllr o! 
wagons despatched from the E.T.R. nnd the B.N.R. with coal for tEe wae1t 
endinlt the 7th Februa"" Is 2 000. f -.1 , • 
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I have been speaking of the directions in which a little improvement has 

1lccurred as regards the operation of the Railways. Now this operational im-
provemllnt has been to some exteut offset by the disorganis,ltion of trntEc 
which has been caused by the policy of decontrol. What hus happened is 
this. Take the question of foodgrains. Before we introduced the policy 01 
decontrol, all the more essential movements were sponsored by Governmer;t <uld 
all movements sponsored by Government were gi,'ep top ~  Were 
all grouped III Class 1. When Government decided to reduce their commit-
ments I..Ild it became necessary therefore to make it possible fol' pri."ate ~
wems to move more freely, we raised all movements of food rrrains on private 
or trade account from Cluss 4 to ChlSS 2. Thf' result of thut is th.at ill ebss 2, 
• in the second grade of priority, today, there is so large u number of indents for 
? ilgons that tIre Railways are unable to cope "'ith all the demands uwde Oil 
them. It does not mean that the quantum of traffic has come down; ~  il 
means is that when you have a large number of indents in respect of commodities 
111 of which are in the same grade of priority and some of them are turned 
down and others are accepted, naturally there is a great deal of complaint, 
resEntment and heart-burning, which is what is going on in the country today. 
1 have been giving a great deal of attention to this question, because I realise 
iliat unless the Railways are able to meet the situation, the policy of decontrol 
would be made difficult. 

'fhere are two problems that arise. When you allow unreg'ulated move. 
ments on private account, you find there is a large number of what we 
,}ull cross-movements. I have come across a number of cases recently ~ 

goods are despatched by traders w a particular destination and immediately 
)U arrival there the goods are rebooked and sent on to another destinatioD 
'A-hich is much nearer the original point of consignment-which means that 
Wlere is a great wastage of transport. Similarly, when you allow trade in all 
unregulated manner to move foodgrains then sometimes you find that food· 
grains are sent across to stations which are much too distant from the station 
of cons;gnment; it might be possible, for example for that particular centre 
to be supplied with foodgrains from a nearer point. These cross-movemejlts 
\l,nd these uneconomic movements are putting a very great straIn upon the 
Railways. Since in the higher grades of priority you have now a large variety 
of commodities included it looks to me, if we want to maintain the economic 
statUity of the country, it will be necessary for us to take into consideration Ii 
vrogramming of movement of-'essential commodities. In other words, we '''i;,e 
got to take up the question, in ~  circumstances with which we are faced 
loday, of determining with reference to priority both the nature and the direc-
tion of the traffic. We have got to consider fixation of quotas and regula-
tion hy zonal control. I am not going to suggest for a moment that we are 
goir'g to do this immediutely. We are not. We are, however, watching the 
situa tion very carefully and if we ,find that the policy of decontrol is going 
to f-e defeated by the unnecessary load which is being put on tM railways il 
will be necessary for us to take this matter up for ~  coIi!lideration. 
As regards the question of Railway priorities, the Rouse Will .remember thai 

the whole subject is now regulated by the Railwuy (Transport of Goods) Aci 
wbich the late Assembly, passed last year. That Act will corne up ug-ain 
before the House for consideration. As far 8S I can express a personal view-
t du not commit Government in any way-as f!ll' as I can express my personol 
')pinion on this question, it is that it would be necessary for us to continue the 
control of Railway priorities, but I think it is up to us· fo t.ake steps for regl1lRt-
ing these priorities more in accordance with the opinion and the ~ of tb 
trades concerned. At <present, as you know, there is a Chief Controller 01 
Priorities, who is assisted by various Regional Controllers. I am applying my 
mind to the question of pt\'widing these Regional Controllers with n BmnU 

" 
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Qective' ~  co=it.t,ee in each region which will represent ~  belil 
ousmess opinion of that area. . 
l have been dealing with the immediate future, and 1 will repeat the ~  

illt:m with which 1 started,that we 8eem to be set, for the tim", being, in the 
dil'ection-of a gradual improvement. I want to go further and indicate to th6 
House, so far as I can, what are the prospects for the year 1948-4\1. The 
dtatement I would put; before the House is ~ . Unless any untoward deve-. 
lopments occur, I expect a marked improvement by March 1?4\1 .. My reasons 
for saying so are these. I have told ~ House already ~  m view of a ~ 
diversion of ~  that has been occurr.mg recently, our lme ~ .  ~  our 
marshalling capacity are being over-stramed. As regards the lme capaClty, WQ 
have already taken in hand various schemes for doubling the lme 
capacity at various points of heavy n n ~ . 

Luckno,,-Barelli, n ~  the ~  sectlOn .and varlOUS other 
lines-Honourable Members will find a complej,e list of them ill the explanatory 
memorandum. The point I wish to stress is this. We have set ourselves a 
target for completing these works by March 1949 and if we are able to ~ that, 
then it seems to me that we should be in a position to relieve congestlOn at 
some of the most important points on our railway system. The House is aware 
that a couple of months ago we reopened what used to be called the Dufferin 
Bridge, now called the Ma.laviya !Bridge, which was regirded and has now 
been opened fQl' double-line traffic. It is a very important gateway of railway 
communications in the U .P. and I think its doubling will make considerable 
difference to the movement of traffic. 
With regard to the remodelling and the extension of marshalling yards, we 

have a number of schemes on hand all of which are expected to be completed 
by March 1949.-Ujjail1, Lucknow, Cawnpore,  TundJa. Gorakhpur, and 
Arkonum and Tuticorin in the South-and I hope to take in hand soon the 
extension and remodelling of the station yard at New Delhi. If we are able to 
achieve our object und finish them by the end of 1948-49, then I expect there 
would be considerable relief. ~ 

Next I want to give some figures with regard to the additional l'OUing stook 
~. we expect to get in the course of 1948-49. 
The n,pmber of general service wagons which are sc,heduled to be delivered 

by the m!Lllufacturers in India by the end of 1948 is 4,050. In addition to 
that we expect that oil-tank wagons of the order of about 150 will also be deli-
vered by the end of 1948. Then we have placed an order in Canada for oil. 
~ n  which are also expected to be delivered by March, 1949. There 
Me other classes of wagons numbering about 177, all scheduled to be delivered 
by the end of 1949. It comes to a total of about 4,720 wagons. I am not 
so foolish as to think that in the present strained conditions in India regarding 
labour and material it would be possible for our manufacturers to deliver these 
things according oro schedule. But I heHr.e....strong reasons forthinlring that at 
least half this number wiII be delivered. And if we are in a position to put on 
ihe lines at")east two thousand additional wagons in the course of the next 
~  it would mllte a perceptible improvement. Similarly we are expecting 
146 ne:y locomo.tives to be delivered in the course of 1948;· and this together 
with the improvement which is noticeable in the workshop position must I 
think mal,e a difference for the better as regards locomotives. 
. My third reason for being hopeful about 1948-49 is that the shipping posi. 
tlon appear!! to show some ~ n . If we are able in 1948-49 to divert to 
t.be sea route some of the hetlvy traffic from Calcutta totBombav which -l'lOW 
goes' by rail it would I t.hink very considerably ease the railway position. I 
h ... e taken this matter up witb my honourable colleague the Minister for 

~. . tlnd between us we expec£ to find some sOVltion of this problem 
'The real point. is that. if vou send n commoditv like coal from Calcutta fo 
Bombay you have to pay about Rs. 20 more by sf! than you would bv rail. 
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Although we have increased our freights a good deal we stjll have in the rail-
ways :t<>day, I believe, -the cheapest form of transporl. 

The last point to which I wish j:o refer is this. I make no dogmatic state. 
ment about ~n  in the present circumslrances can afford to do so-but 

• all the indications that I see give me a feeling that there is something like a 
marked improvement in j;he prospects of the world food position. This break 
in prices that has now occurred in the United States is variously explained. 
I do not want to commit anybody, I do not want even to commit myself 
officially. But I cannot help thinking, from such authO'ritative'reports as I 
bave seen, that there is, a feeling that the prospects of the next harvest in 
the United States are a good deal better than people expected a few weeks 
ago. That probably coupled with the possible cuts in the Marshall plan may 
account for' this break in prices. But supposing there is an improvement in 
the general food position and supposing correspondingly there is an improve-
ment some time towards the end of 1948 in India, it seems to me that a very 
heavy load will have been lifted off tl,e railways. I want to tell the House 
what I have felt very strongly for over a year. One of the biggest problems 
that the railways have had to face since the end of the war is t·his problem of 
moving oYer long n~  ~ n ~ of foodgrains from port to up' 
country, from surplus provinces to deficit provinoes. and this along routes 
which are not equipped for coping v.-ith that traffic.. If fortu-
nately there is a general improvement in the food position, it seems 
to me that one of the Illost serious factors which today are impeding the rail-
.... ay traffic will have been removed. 

Having said all this I want to reaffirm what, I said last November that in 
spite of thase little indications of improvement I do not think that we shall 
be able to return to normal conditions in less'than three yeel'S. And when I 
say 'normal conditions' :what I meihI is that if you ask me when our railways 
will be ina position to aceept all the traffic that offers, I say we shall 110t. 
reach that .position in less than three years. .. 

I have been speaking of goods traffic I I want to say a word abO'uii passenger 
traffic. The great problem regarding passenger traffic today-and wheJJ' -you 
consider the question of amenities the problem that worries you most_is that 
of overcrowding. We have today, as far as we can estimat-e, more than 
twice t·he number of passengers that we used to carry in 1938-39; but the 
amount of -passenger, train capacity that we are in a position to offer today 
is 14.5 pet cent. less than in 1938-39. That gives you straightaway in ~~  
cal terms the problem of O'vercrowding. I expect to see a little improvement 
and I want to tell the House why. It is one of the most interesting featuT's 
of passenger traffic on am railways today that there is a sOOady decrease ill the 
average ,distance travelled by third class passengers. If there is a steady 
decrease in the avetl,lge distances travelled by passengers the inevitable result 
is that at any point of time you will find a steadily decreasing congestion. 
Take two-points between which i;rains run. If between those points passeL-
gers travel over shorter distanc'es, obviously at, each point 'You will find that 
the amount of congestion in t.he train would CO.\'l'espondingly be less. .I have 
beell trying to understand why it is t.hat there is this steady decrease in the 
average distancee, 'trnvelled ,by passengers, and the best explanation that I 
can give is that while there has been a very great increase in the 'habit of 
travel due to various reasons although the railways have not been !ible to pro-
vide -an increase to anything like the extent required they have been able 'to 
provide 'BOm!: increase in facilities which is greater than that offered by rof'd 
transport. The result therefore is that people whO' WO'uid ordinarily ha':e 
travelled Rhort dis1iances by bus are now travelling by trains. :And it seems to 
me. therefore. that until we, are in a position to restore the Ims position-· 
during t.he war 'the exOOnt ;0 which bus traffie decreased was somewhere abO'ut 
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ooe-tlllrd of what it was in 1939-you nre going to ~  a steady decrease in 
average distances traveiled by passengers. 
Apart from that in ]948-49 we expetlt to "lae" on tl,,, Jill'" "oH""vhec,: 

abDul;, 700 to 800 new coaches; 350 of them fire coaches that we have oMereu 
and a little over 400 coaches would, I expect, be retUlned by the Defen('(J 
Department to whom they have been loaned. .., 
Another factor which is going to react on overcrowdlllg IS tlck'ltless 

travelling. ] told the House last time that· the problem was partlCularly ~  
in the Unt1Jed .Provinces; and in consultation with the Honourable Preml03r of 
the United Provinces we have started a schemc there which consists of a ilOn-
siderable police fore" uud a considernble complement of special magistrates 
devoted entirely to the problem ot tickeHess travel. , W .. have put n ~  
17 ~ n  of police lind 34 rnilway ma"oistrates. the whole cost of whteh will 
he borne bv t·he railways. And wit.h the co· operation of the Honourable Pre-
mier we ~  been ilbl(: to start this 011 t.he .~  .J nllllary: illld the re,;uits that 
I ~ seen so far have bt'ell d",finitely encouraging. Simililr arrangement .. 
nre eontemplated for WeRt ~n n . for Bihar and fol' Assam. As I have ~ 
6 the House more than once. t,his problem of ticket,less trav(·! IS 

P.l\( much more than a rnihm.v problem; it is a social problem. Iii is 
n~ of thcsA things which S"E'lI1 to reflect. the gradual decline in t.he sense c.f 
low. which ..,sults when big political changes hay!' ~ . 

T W8S looking the other dny into the report of the Madras Government 
ltll-i1wa\ PoliCe' fOT 1947. It. dis,.loses t,l\e int('rPRting fact that. thl' nl1mher oE 
~  that they had to handle in 1947 showed an increase of 90 per (;ent. over 
1946 and showed an increasE' of 130 per cent. over the average of ~  

five years. Thn.t., I think, would hI!. f'qually true of other provinces, 
I want to make a reference to t·he n~ n  guideA thrtt WP ~  been 

appointing recently. I believe very strongly that, condit-ions of t·hird tilBSS 
l'ailway travelliup: today provid .. an enonnous scope for social scrvi ... e of thA 
bighest, quality. I hMB inst,rucwrl the railways ill consultation with vanoua 
.-ecognised social service organisation to selc()t pAopl" with the right training. 
".right spirit and the rigbt out·look to t-ake up this work We bave made" 
neginrripg on -:ariouB rnilwa:ys <lnd J ~ watching with "?1118 hope and" at t.h.> 
_me mme, WIth Rome ~  how thIS an'angement WIll work. If It wor);, 
~  I think we shall have taken an important st"p tow,uds tackling n 
~  urgent problem in the railways. 

~ ...n . I would like to make a referenee to the Hettemlcnt Fund. Last, 
veal' when I placed the railwoy hudget hdon' the old A ~ ~  there Wllii " 
qreat deal of discussion ItS 'to what was thE' right ohied for cxpenditure frop., 
~  ~ n  Fllnd. ~  own feeling is, if one readR th .. papers with carf' 
\hp prImary purpose of the R"t.termcnt Fund ~ to pmvidp expendit.ure whillP 
will rcsult in !\lI impcrovement. in nmpnitieR for third c!as" pasRcngers 31'<} WI' 
~  going to Bee now that. slIch expenditure as we arp in a position to pl'ovid .. 
from thi. "'F.l1nd will herenftE'T ~. d('\'ot('d ill t.he main to this prohl('m i.,f 

,mfmWes. Th.w brin!!:s mp to an end of thiR prohlpm of ~ generally. 

'1'l;lel'('. are just one or two . ~ to whicb I would like to refer before I 
,it down. I said IMt time that we were going to set up a Railway Rates 
T~ n  and that. I would hovp it ~  into force by the 1st of April. On exo., 
onmation it is found that n ~ this tribunal is ,ested with stntutorv RUtllori19 
It win not be able to function in the wily in which Wf' intend it to ~  for that 
purpose, thercfore-T thought originally that it could be done by executive 
order-we ~  going t.o. pJacp a Bill before this House in. the course of the 
.-aSBion to Ret up a tribunal on (.heM lines, that is to my. with It much wider 
IICOpe than the ~ n  Rates A(fvisor, Committee and. with a rnandRtonr and 
?ot merely an advisory jurisdiction. J hope with t.he co-operation of the Houl( 
It ~. be possible for ~ .t.) put it in opel"1lt.ion a'l the earliest possible daf.e. 
WIth regard t,o thp Rllilway Enf]lliry Commi'.ke. at> 1: told the Rouse in 

answer to II question. the Committee will begin to function in the course of 1\ 
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week or two, Mr. Neogy. who with great ability set the lines on. which th.e 
enquiry is to pmeeed. will now, be replaced by my Honourable fnend Pandl!' 
Hirday Nath Kunzru. who I am .sure will n~ to ~  on this importan't work 
bis unique knowledge and experience of public affaIrS. That covers mors 'lr 
less the range of subjects with which I want to deal. 

There is just one thinD: more to which I want to refer before I resume my 
\eat. In the remarks I liave oftered to the House this n n~ t,lie note that 
r have tried to strike is what; I might call a lIOle of restrailleJ or subdued 

• optimism.. I believe we are looking forward and we are moving forward, 
as far lIB the nsar future is concerned. I want to tell the House also from H 
Bliudy of such wlderlying forces as J have been able to perceive .that I 
believe, in IIpite of the difficulties through which we are passing today, thEr'3 
is a great future before the Indian Railwa.vs. I belicve also that that future 
will dawn within a definitely measurable period of time. I have many reasons 
for thinking that but one of my prineipal reasons is that we have a fine ~ 
'bf men operating our railways today. From the Chief Commissioner and the 
Railway Board down to ~  Railway Administrations and from them to th" 
humblest employees on our railways we have in the main. as fine a body of 
men as any country in the world today. I am saying that wjth a cert.alll 
degree of assurance. It is my habit by reading journals dealiXig with trans-
port matters in other countries to keep in ,touch with transport development8 
in those countriES and this gives Ille. a fair amount of assurance in makirg 
this s14tement to the House. My reason for raising this point is that in 
re.Jent times. both in this House and outside. many allegations and charges 
have been levelled against our railwaymen in unqualified and widely genera· 
lised terms. It hurts ,me to hear these allegations and charges, because we arc 
at present making a great and earnest cffort to place increased responsibilities 
upon the people of our own country. ~  OWll kith iilld kin. At this stage 
if it is suggested by people holding responsible positions in the country that 
things are a8 bad as they are sOIllPtimes painted to be. it has an ~  
discouraging effect upon the men alld there are mn.ny of them who are tryIng 
10 do their best to rise to the tasks of a new age. Honourable Members I;Irc 
40 doubt aware of the special train that we ran the other day to convey the 
remains of the great leader of our people from this city of tragic memories to 
,his final resting place; wheTe the sacred rivers meet. In the prepara'i!Rw::" 
which were made for that special train I happened to bH n good deal hehil'r! 
the scenes and I was in a position to observe not merely the enthusiasm, but 
the touching loyalty. the almost patbetic devotion. with which not merely the 
officers in the top positions but the humblest .gangmen lnboured in order that 
this effort of the railways may be the unqualified success th9.t it has prov.erl 
to he. I mention this fact, because it. is symbolical of the new spirit of r<,s-
ponsihiIity which haR been gradually spreadiul! among nllr ra.ilwaymcTl (Wt'" 
siMI) the day of Independence-a slowly unfoldillg sense of .. what is requil'lJd 
of tht'm in the chM/Zed conditi'lns of today. There are black sheep. Sir. in 
every organisation. It iR for responRible leaders. when they fire inclined tn 
make charges and allegations. to distinguish the few {rolU th(' many and not 
t<l visit upon th" many the sins of the few. T am spenldii'g today as Minis-
ter of Railways rN.ponsible for this vast anny of men who 'are opamting 1:,lIr 
railways. I want. therefore. nnt merelv nq a matter of official convent,ion hut 
"8 an', honest ~ n of what T think and feel, to pay a geniJino. a warm, 
R very cordial trihut." of apprecint.inn and Rympathy to Indin's ~~ 
F.or. nmembct, flir. upon th" shoulder. of our railwaymen t.oday relit as 
ldncult a nroblem and· as grove and ~  II hurden liS any by which WI' are 
aced in theR" dilmrdeh>d ';9d turbulent times. ' 

'l'heAs8l!mbly then a.dj0l!"!ed till ElcTJen 0/ the nn~  1m ~  'he 17th 
l'ebfflary. ............ ' 
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